HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

NOTIFICATION

No: 1814 a}mIRGILP Dated: 3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Nazia Nabi

D/O Gh. Nabi Ganaie

R/O Chanderseera, Tehsil Pattan, District Baramulla, Pincode 193198

vide Notification No0.623 of 2022/RG/LP Dated 27.05.2022 has been declared
as Absolute/Final.

By Order

Addiﬁo%i?istrar (Adm.)
No: 7 (2' 7-(_57' RU _ RG/LP Dated: >¥ .08.202 v ) QL'}

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Nazia Nabi, Advocate _
...... for information and necessary action.

N o ok 0OMN=

Addjtional Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* & %

NOTIFICATION

No: ’ﬁg#wﬂRG]LP Dated: »». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ahmed Ubaid Ullah

S/O Asif Ali Najar

R/O Kishtwar, Shaheedi Mohalla Tehsil & District Kishtwar

vide Notification No. 569 of 2021/RG/LP Dated 03.07.2021 has been declared

as Absolute/Final.

By Order

Additignal Registrar (Adm.)

vy
No: 34)3€ ~Y>  RG/LP Dated: »¥.08.2023

Copy forwarded to the: -

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kishtwar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Ahmed Ubaid Ullah, Advocate
...... for information and necessary action.

N o o wN=

Additional Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

NOTIFICATION

No: 191 a{»uRG/LP Dated: 2. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Earika Chib

D/O Varinder Singh

R/O H.No.240, Raipur Satwari, behind Gurdwara, Jammu Cantt., Tehsil
Jammu South, District Jammu

vide Notification No. 452 of 2021/RG/LP Dated 05.06.2021 has been declared
as Absolute/Final.

By Order

Addqio/nel Registrar (Adm.)
73

No: 26|43— S ¢ —RG/P Dated: >2.08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Earika Chib, Advocate
...... for information and necessary action.

R /%\@?ﬂ

N o ox ON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

NOTIFICATION

No: )24 10MRGILP Dated: ~>-. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Waseem Gul
S/0 Ghulam Mohammad Sofi
R/Q Azad Basti, Chanapora, Natipora, Srinagar

vide Notification No.843 Dated 21.09.2019 has been declared as
Absolute/Final.

By Order

Addigional Registrar (Adm.)
%&l"v
No: 3615\ ~ S8 RG/LP Dated: >>-.08.2023

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Waseem Gul, Advocate
...... for information and necessary action.

N 9 ok 0=

Add@al Registrar (Adm.)

At
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
de d %

NOTIFICATION

No: lLQZ(;P)oryRGILP Dated:2 = 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Tahmeed Shamus
D/O Shams U Din Mir
R/O Langate Handwara, District Kupwara

vide Notification No. 532 of 2021/RG/LP Dated 08.06.2021 has been declared
as Absolute/Final.

By Order

Addq;‘(;lal Registrar (Adm.)

. v}
|
No: ?zﬁﬂl Y 4 RG/LP Dated: 2-.08.2023 %

Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Tahmeed Shamus, Advocate
...... for information and necessary action.

N 9 ok b=

Adtﬁt{?al Registrar (Adm.)

R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No: 12 q4 /RG/LP Dated: == 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohammad Ismaiel Pir

S/O Ab Rashid Pir

R/O Anderhama Pir Mohalla, District Kupwara

vide Notification No.1058 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order W
Addityonal Registrar (Adm.)
Vo
No: 3@—! o - | C? RG/LP Dated: 2—-.08.2023 7 ‘q
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kupwara.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohammad Ismaiel Pir, Advocate

...... for information and necessary action.

Additional Registrar (Adm.)

5>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: _/29¢ %ﬁvSIRGILP Dated: 2. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ovais Gulzar
S/O Gulzar Ahmad Shah
R/O New Colony Largam, Tehsil & District Shopian

vide Notification No.1642 Dated 12.03.2020 has been declared as
Absolute/Final.

By Order

Addi%o/nal Registrar (A m.

No: 3$238-Y¢ RG/LP Dated: > .08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Ovais Gulzar, Advocate
...... for information and necessary action.

e

Addi@ﬁ:?l Registrar (Adm.)

S

N o obh ON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& d ok

NOTIFICATION

No: 1297 z W2YRG/LP Dated: > 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Saiful Islam Malik
S/0O Lal Din Malik
R/O Lurgam Tral, Aripal, District Pulwama

i —— =
v

vide Notification No.1189 of 2021/RG/LP Dated 15.09.2021 has been

declared as Absolute/Final.
Adtqt{}nal Registrar (Adm.)

/Té,vﬁ

By Order

No: 362\47- $C RG/ILP Dated: 22..08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Saiful Islam Malik, Advocate
...... for information and necessary action.

N 9 ob b=

Addjtional Registrar (Adm.)
»
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council ander Section 58 of the Advocates Act, 1961)
* % W

NOTIFICATION

1}
No: /290 % %4RGILP Dated: 2= 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vipul Kishore Sharma
S/0 Jugal Kishore Sharma
R/O Khadta, Kishanpur, Tehsil- Dansal, District Jammu

vide Notification No.570 of 2021/RG/LP Dated 01.04.2021 has been declared
as Absolute/Final.

By Order

Add{tional Registrar (Adm.)

vy
No: 30S%~ 62 RGAP Dated: 2> .08.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Vipul Kishore Sharma, Advocate
...... for information and necessary action.

Adﬁt{o/nal Registrar (Adm.)

<7

N o ob
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No:12.99 §/2223/RG/LP Dated:>+, 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Afshana Bashir
D/O Bashir Ahmad Dar
R/O Wadipora, Ompora, Tehsil & District Budgam

vide Notification No.447 of 2021/RG/LP Dated 05.06.2021 has been declared

as Absolute/Final.

By Order

Additjonal Registrar (Adm.)
No: 267262 59 RGP Dated: 2.2..08.2023 /%P’S

Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Afshana Bashir, Advocate
...... for information and necessary action.

Ky
Additional Registrar (Adm.)

N o ok wNh=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* d o

NOTIFICATION

No: /3co ;/m—} IRG/LP Dated: 2. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Nusrat Magbool

D/O Mohammad Maqbool Dar

R/O Umer Colony A Ladoora Rafiabad, Tehsil Watergam, District
Baramulla

vide Notification No.757 of 2021/RG/LP Dated 12.08.2021 has been declared
as Absolute/Final.

By Order

Ad(q_ioVna Registrar (Adm.)

15
No: 3628y_9, RG/LP Dated: > .08.2023 %

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Nusrat Maqbool, Advocate
...... for information and necessary action.

Addi(ﬁn/al egistrar (Adm.)

210

N o s NS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kR

NOTIFICATION

No: _/ 301 0‘&*& /RG/LP Dated: ». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Asmat Riyaz
D/O Riyaz Ahmad Bhat
R/O Malyarpora, Iqbal Colony, Baramulla

vide Notification No.899 Dated 22.11.2019 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

/@-‘ %
No: 3i)%--99 RG/LP Dated: 2 ) .08.2023 /4@

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Asmat Riyaz, Advocate
...... for information and necessary action.

L=

N o ok b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ke k

NOTIFICATION

No: /302 af »r3/RG/LP Dated: »». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Mahpara Nasir
D/O Nasir Ahmad Khan
R/O Keran Tehsil Keran, District Kupwara

vide Notification No.604 of 2021/RG/LP Dated 05.07.2021 has been declared
as Absolute/Final.

By Order
Addjtional Registrar (Adm.)
b sl

No: 34300 07 RG/LP Dated: »>- .08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Mahpara Nasir, Advocate
...... for information and necessary action.

N o okx wON=

Additional Registrar (Adm.)

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %

NOTIFICATION

No: /303 (‘;/»»,:JRGILP Dated: > . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Naseer Ahmad Khan

S/O Sareer Ahmad Khan

R/O Uran Bua, Boniyar upper chandanwari, Tehsil Boniyar, District
Baramulla

vide Notification No.624 of 2022/RG/LP Dated 27.05.2022 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)
by i
No: 383085 -1§ RG/LP Dated: 1> .08.2023

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Naseer Ahmad Khan, Advocate
...... for information and necessary action.

Adﬂt/ional egistrar (Adm.)

2

N o obh WM~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %k

NOTIFICATION

No: /30y (;/»VLIRGILP Dated: > 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Tabeen

D/O Bashir Ahmad

R/O Branwar, Chadoora, District Budgam

vide Notification No. 1167 of 2021/RG Dated 15.09.2021 has been declared

as Absolute/Final.

By Order
Adgditional Registrar (Adm.)
%1l e
No: 3{3)16-)23 RG/LP Dated: 1)-_.08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Tabeen, Advocate
...... for information and necessary action.

i o
W %ﬁuf}

N o o wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

NOTIFICATION

No: /30§ %nyb IRG/LP Dated: 1. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Syed Jahangir Zaffar
S/O Syed Zaffar Ahmad Geelani
R/O Kunnel Qazigund, Geelani Mohalla, Handwara, District Kupwara

vide Notification No.731 Dated 14.11.2014 has been declared as
Absolute/Final.

By Order
Additional Registrar (Adm.)
Lk
No: 363)Y-23) RG/LP Dated: )) .08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Syed Jahangir Zaffar, Advocate

...... for information and necessary action.

Adg{{io/nal egistrar (Adm.)

> %

O ok WNh=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

NOTIFICATION

No: /306 %»»LIRGILP Dated: ). 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Akhtar Hussain
S/O Wahid Hussain Shah
R/O Narwara Danger Pora, Tehsil Eidgah, District Srinagar

vide Notification No.1257 of 2021/RG Dated 16.11.2021 has been declared
as Absolute/Final.

By Order

ditional Registrar (Adm.)

S
No: 3{33%) -9 RG/LP Dated: Y3 .08.2023

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Akhtar Hussain, Advocate
...... for information and necessary action.

dltM)
ﬁ*’)’ V3

N o s wNh=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /307 ”J»rb IRG/LP Dated: >*. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Mehar Bali
D/O Ravinder Bali
R/0 12/C, II-Ext. Gandhi Nagar, Tehsil & District Jammu

vide Notification No.486 of 2021/RG/LP Dated 07.06.2021 has been declared
as Absolute/Final.

By Order

Addjtional Registrar (Adm.)

No: 263o-Y7# RG/LP Dated: 1V .08.2023 /%ﬁj %
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Mehar Bali, Advocate
...... for information and necessary action.

o ok W=

N

Ad(}'{io/nal Registrar (Adm.)

% 715
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k

NOTIFICATION

No: /308 %M;QIRGILP Dated: 23.. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohd Noveed Sarwer Khan
S/O Talat Sarwer Khan
R/O Gohlad, Tehsil Mendhar, District Poonch

vide Notification No.65 of 2022/RG/LP Dated 24.02.2022 has been declared
as Absolute/Final.

By Order

Addgtiopal Registrar (Adm.)
No: 36348-§¢ RG/LP Dated: #2 .08.2023 %

Copy forwarded to the: -

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, Dstrict Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Mohd Noveed Sarwer Khan, Advocate
...... for information and necessary action.

Add%::;al egistrar (Adm.)

/&/‘{’ig?v'}

N ok N~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
w* ok g

NOTIFICATION

No: /309 i/m IRGILP Dated: »». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Abdul Wahied
S/O Mohd Sharief
R/O Village Kalar Kattal, Tehsil Surankote, District Poonch

vide Notification No.36 of 2022/RG/LP Dated 23.02.2022 has been declared

as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 3£3C6-4>  RGAP Dated: 1> .08.2023 /g;' ’7”3
Copy forwarded to the: -

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of india, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Abdul Wsahied, Advocate
...... for information and necessary action.

N o o O~

Adﬁt:;nal Registrar (Adm.)

%7»3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

NOTIFICATION

No: J3/e }ﬁm /RG/ILP Dated: »». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Swarcha Mahajan
D/O Satinder Gupta
R/O Near Old Bus Stand, District Rajouri

vide Notification No.640 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

/},quﬂ
No: 3{36y- H RG/LP Dated: ) .08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Swarcha Mahajan, Advocate
...... for information and necessary action.

N o ok W=

Additional Registrar (Adm.)

Sty
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

NOTIFICATION

No: /3)/ #nrb /IRG/LP Dated: »+. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Bisma Gull
D/O Gull Mohamad Sheikh
R/O Allie Koocha, Hergam, Taing Mohalla, Tehsil & District Shopian

vide Notification No.1111 Dated 10.01.2020 has been declared as
Absolute/Final.

By Order

Addlq;yl Registrar (Adm.)
No: 34371 -%7 __RGILP Dated: 3 .08.3023 /%ﬁ]‘é
Copy forwarded to the: -

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association Shopian.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Bisma Gull, Advocate
...... for information and necessary action.

N o ar op=

Additional Registrar (Adm.)

ol
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k

NOTIFICATION

No: /y»#w} /RG/LP Dated: > 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Syed Darakshaw Irm
D/O Syed Mushtaq Ahmad Buckharie
R/O Muqgam Piran, Boniyar, District Baramulla

vide Notification No.1108 of 2021/RG Dated 14.09.2021 has been declared

as Absolute/Final.

By Order

Additional Registrar (Adm.)

% ki

No: _3£380 - 87 RG/LP Dated: ) .08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Syed Darakshaw Irm, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

Voo g

N O o WM~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d* % %

NOTIFICATION

No: /3) >»)3 IRG/ILP Dated: > 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Humerah Firdoos
D/O Firdoos Ahmad Bisati
R/O Kupwara, Bumhama, Momin Abad, District Kupwara

vide Notification No.1024 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

B
No: 36399~ 9¢ RG/LP Dated: ) .08.2023 4’?
Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Humerah Firdoos, Advocate

...... for information and necessary action.

Addiﬁ;%\llegm
L

o ok ON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kR

NOTIFICATION

No: /3y ?ZM-} /IRG/LP Dated: >>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Fida Hussain Wani
S/0 Gulzar Ahmed Wani
R/O Village Gool Tehsil Gool, District, Ramban

vide Notification No.461of 2021/RG Dated 26.03.2021 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

% V)
No: 36264- Yo> RG/LP Dated: }* .08.2023 7
Copy forwarded to the: -

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Fida Hussain Wani, Advocate
...... for information and necessary action.

N o oh b=

Additional Registrar (Adm.)

W s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k &

NOTIFICATION

No: 15 )73 — /RG/LP Dated:24.08.2023

Provisional admission as ar Advozate, granted under the Advocates
Act, 1961 in favour of:

Ms. Jasia Jeelani
D/O Ghulam Jeelani Lanker
R/O Shamshipora Vehil, Shah Mohalla, District Shopian

vide Notification No.449 Dated 09.12.2020 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

% 3
‘\%’\?’5 M

No: 3122~ 230 RGAP Dated: 24 .08.2023 W v
Copy forwarded to the: -

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette. ~-
President, District Bar Association, Shopian.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Jasia Jeelani, Advocate
...... for information and necessary action.

Additiong] Registrar (Adm.)

sz Az

N O ok W=



27

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: /hr%wrs IRG/LP Dated: . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sharaz Ahmed
S/0 Karam Dad
R/O Bhatidhar, Tehsil Mendhar, District Poonch

vide Notification No.1751 Dated 18.03.2020 has been declared as

Absolute/Final.

By Order
Additional Registrar (Adm.)
v

No: 3840y Jt RG/LP Dated: ) .08.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sharaz Ahmed, Advocate

...... for information and necessary action.

Addjtional Registrar (Adm.)

) E)]/ /%f«}w
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

NOTIFICATION

No: /3/%5/»» IRGILP Dated: 3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Farhat Nabi Butt

D/O Gh.Nabi Butt

R/O Ward No.5, House No.39 Ganie Mohalla, District Kishtwar

vide Notification No.474 of 2021/RG Dated 29.03.2021 has been declared as
Absolute/Final.

By Order

Ad({?_tliyal egistrar (Adm.)

, At
No: 36Y%/)-/9 RG/LP Dated: 33 .08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kishtwar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Farhat Nabi Butt, Advocate
...... for information and necessary action.

N o o b=

Additional Registrar (Adm.)

Voo g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% g &

NOTIFICATION

No: _/3)# /53 IRG/ILP Dated: 3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sandeep Singh Chib
S/0 Sagar Singh Chib
R/O Village Palli Panchayat (Demote-B), Tehsil & District Ramban

vide Notification No.652 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final,

By Order

Adqi'{i}mal egistrar (Adm.)

No: 264 0 -84 RG/LP Dated: X} _.08.2023 f%,ﬂ ylﬁ
Copy forwarded to the: -

Principal District and Sessions Judge, Ramban.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Ramban.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Sandeep Singh Chib, Advocate

...... for information and necessary action.

Additional Registrar (Adm.)
7S

o ok W=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* d %

NOTIFICATION

No: _/3/8 ?Zgyé IRG/LP Dated: . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Harman Khorana
S/0 Sadeev Singh Khorana
R/O 186 A/D, Green Belt Park, Gandhi Nagar, Tehsil & District Jammu

vide Notification No.582 of 2021/RG/LP Dated 03.07.2021 has been declared
as Absolute/Final.

By Order

Addiﬁ(y Registrar (Adm.)

%»’5
No: 264y 8 -35 RG/LP Dated: )) .08.2023 &

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Harman Khorana, Advocate

...... for information and necessary action.

W

Addi#’lon/al egistrar (Adm.)
¢l

o s wON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* &

NOTIFICATION

No: /2/9 a!ms IRG/ILP Dated: »>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sumara Javid Khan

D/0O Javid Ahmad Khan

R/O Sail Chursoo Awantipora, District Pulwama

vide Notification No.1349 of 2021/RG Dated 17.11.2021 has been declared

as Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 38y36-Y43 RG/LP Dated: > .08.2023 v
Copy forwarded to the: -

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of _
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Sumara Javid Khan, Advocate

...... for information and necessary action.

N o ok wNp=

Additional Registrar (Adm.)

R — /%’g]v'}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: /33 &/m IRG/ILP Dated: .08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mirza Saaib Beg
S/0 Farooq Qadir Beg
R/O House Number 9, Bait Ul Salam, Sarnal, District Anantnag

vide Notification No.1299 of 2021/RG Dated 16.11.2021 has been declared

as Absolute/Final.

By Order

egistrar (Ad
é /}4-53\%77)5
No: 3{yyy- ¢y RG/LP Dated: )} .08.2023

Copy forwarded to the: -

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Mirza Saaib Beg, Advocate
...... for information and necessary action.

AddiM%
B gt

N 9 ok N~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& d b

NOTIFICATION

No: /3% ?{wg /IRG/LP Dated: >+. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mudasir Qadir
S/O Gh. Qadir Hajam
R/O Surasyar, Hajam Mohlla, Tehsil Chadoora District Budgam

vide Notification No.1517 of 2021/RG Dated 17.12.2021 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.)
‘é v
No: 3645 -S9 RG/LP Dated: > _.08.2023 2% Vl
Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Mudasir Qadir, Advocate
...... for information and necessary action.

N o ox wp=

Addition&Registrar (Adm.)

/%glv‘l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

NOTIFICATION

No: /333 ;/ )13 IRG/ILP Dated: >*. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Rehana Manzoor

D/O Manzoor Ahmad Lone

R/O Garoora New Lone Mohalla District Bandipora

vide Notification No.1100 of 2021/RG Dated 14.09.2021 has been declared

as Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 34%6e - 47 RG/LP Dated: )~ .08.2023 ‘%., &7‘3
Copy forwarded to the: -

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Rehana Manzoor, Advocate
...... for information and necessary action.

Additional RW (Adm.)
VY

N o os ON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

NOTIFICATION

No: /533 (7/»}; /IRG/LP Dated: »>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Atish Singh

S/O Arjun Singh

R/O Chandwa, Tehsil Katra, District Reasi-182320

vide Notification No.27 of 2022/RG/LP Dated 23.02.2022 has been declared

as Absolute/Final.

By Order
Additional Registrar (Adm,) '5
é‘ .
No: 26Y%¢69- 3 RG/LP Dated: v .08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Reasi.

Secretary, Bar Council of India, New Dethi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Reasi.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Atish Singh, Advocate

...... for information and necessary action.

@, /%&]1/3

o ok ON=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
¥ Kk X

NOTIFICATION

No: /3>Y -‘7/’»»3 IRG/LP Dated: »>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Yasser Sultan Shan

S/O Mohd. Sadiq Shan

R/O Gool, Moila, Tchsil Gool, District Ramban

vide Notification No.675 of 2021/RG Dated 05.07.2021 has been declared as

Absolute/Final.

By Order
Additional Re%a/r (Adm.)
\%
No: 36y7€- 33 RG/LP Dated: )Y .08.2023 % )
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Ramban.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Yasser Sultan Shan, Advocate
...... for information and necessary action.

Addi%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /325 (}fmz IRG/LP Dated: 3>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Inam Ul Haq

S/O Ab Majeed Dar

R/O Chanibal Singhpora, Tangpora, Astan Mohalla, District Baramulla

vide Notification No.1318 of 2021/RG Dated 16.11.2021 has been declared

as Absolute/Final.

By Order
Additional chﬁn:lr (Adm.)
% 3
No: 3848y~ 9 RG/LP Dated: 1-)-.08.2023 Sl
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Inam Ul Haq, Advocate

...... for information and necessary action.

Additional ﬁistmr (Adm.)

B3>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ke ok

NOTIFICATION

No: Ji)4 #,&IRGILP Dated: . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Akash Singh

S/0 Ranjeet Singh

R/O Channi, Jakh, Tehsil Vijaypur, District Samba

vide Notification No.1464 of 2021/RG Dated 16.12.2021 has been declared

as Absolute/Final.

By Order

Additional Registrar (Adm.)

vy

No: _3bY4y - 99 RG/LP Dated: 2& .08.2023 —
Copy forwarded to the: -

Principal District and Sessions Judge, Samba.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Samba.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Akash Singh , Advocate

...... for information and necessary action.

Additional egistrar (Adm.)
‘ f ‘7«32; 7’3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /32 Z %»vs IRG/LP Dated: 3».08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Akshay Deep Parihar
S/0O Anil Kumar Kotwal
R/0O Gatha, P/O Udrana, Tehsil Bhaderwah, District Doda

vide Notification No.484 of 2021/RG Dated 29.03.2021 has been declared as
Absolute/Final.

By Order

Additional Rﬁir%{,s

No: 26500 - o3 RG/LP Dated: ) .08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Bhaderwah.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Doda.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Akshay Deep Parihar, Advocate

...... for information and necessary action.

AddM
ﬁé /% >

s W=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /3 3‘9#»3 /IRG/LP Dated: ;. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Hilal Ahmad Bhat
S/O Mohd Yousuf Bhat
R/O Marhama, Kobipora, Bijbehara, District Anantnag

vide Notification No.1307 of 2021/RG Dated 16.11.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.,
o g
No: 36S508- /S RG/LP Dated: > .08.2023 7“

Copy forwarded to the: -

Principal District and Sessions Judge, Anantnag.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Hilal Ahmad Bhat, Advocate

...... for information and necessary action.

A

o

Additional Registrar (Adm.)

Al
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* e %

NOTIFICATION

No: /3 5/””"’— IRG/LP Dated: > 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Gosiya Jan
D/O Gh Ahmad Bhat
R/O Tarzova, Sopore, Hanji Pora, Khoie, District Baramulla

vide Notification No.1021 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.) ‘3
Y
No: 36§/6 ~»D RG/LP Dated: _)).08.2023 0% L/]
Copy forwarded to the: -

Principal District and Sessions Judge, Baramulia.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Gosiya Jan, Advocate

...... for information and necessary action.

& ok wNo=

Additional Registrar (Adm.)

% Al
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: /330 6{)«»2} IRG/LP Dated: »>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Anurag Bakshi
S/O Ajay Bakshi
R/O H.No.23, Extn.-2, Subash Nagar, Tehsil & District Jammu

vide Notification No.444 of 2021/RG/LP Dated 05.06.2021 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.)
@ — vy
No: Y3 RG/LP Dated: )} .08.2023 ‘éﬂ
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Anurag Bakshi, Advocate
...... for information and necessary action.

Ay
Additional Registrar (Adm.)
E /%‘glvl\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: rzga}ms IRGILP Dated: »-. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Nitika Verma
D/O Madan Lal Verma
R/O W.Ne.5 Payan, Tchsil Maira Mandrian, District Jammu

vide Notification No.640 of 2022/RG/LP Dated 30.05.2022 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.) \
%ﬁ v
No: _3¢S3 - 3 RG/LP Dated: > .08.2023 /%ﬂ
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Nitika Verma, Advocate
...... for information and necessary action.

W

Additional Registrar (Adm.)

os

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
% * %

NOTIFICATION

No: /33> %kﬁIRGILP Dated: ;). 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Vishali Magotra

D/O Kasturi Lal Magotra

R/O H-No- 132, Patoli Magotrain, Tehsil & District Jammu

vide Notification No.541 of 2021/RG/LP Dated 08.06.2021 has been

declared as Absolute/Final.

By Order

\Darmy—

Additional Registrar (Adm.)

Y
No: _3é6Sy.- 45 RG/LP Dated: %*.08.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Vishali Magotra, Advocate
...... for information and necessary action.

os

124

Additional Registrar (Adly

A5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

NOTIFICATION

No: /332 7’ »13 /[RG/LP Dated: > 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mubashir Nazir Makroo
S/0O Nazir Ahmad Makroo
R/O Eidgah, Bijbehara, Gazi Colony, District Anantnag

vide Notification No.1281 of 2021/RG Dated 16.11.2021 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.)
No; 36S48 - S RG/LP Dated: Y)- .08.2023 %'y}
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mubashir Nazir Makroo, Advocate

...... for information and necessary action.

Additional @strar (Adm.)

£l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /3}»(-//»»«3 IRG/LP Dated: »>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mehraj Ud Din
S/O Peer Gh. Nabi
R/O Pecer Mohallah, Dadasara, Tehsil Tral, District Pulwama

vide Notification No.972 of 2022/RG/LP Dated 27.07.2022 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.)
A5
No: 36556-63 RG/LP Dated: _>.08.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Mchraj Ud Din, Advocate
...... for information and necessary action.

Additional chéstrar (Adm.

A%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction S8 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /3¢~y /IRG/LP Dated: »-. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Zakir Ali Malik
S/0 Ali Mohammad Malik
R/O M.Chogal Handwara, Malik Mohalla, Handwara, District Kupwara

vide Notification No.1164 of 2021/RG/LP Dated 14.09.2021 has been
declared as Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 3¢S6Y- RG/LP Dated: > .08.2023 Al
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Zakir Ali Malik, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

- %@1&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /33»¢ afhré /IRG/LP Dated: >. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Indu Pangotra
D/O Girdhari Lal Pangotra
R/O Garh Mandi, Tchsil & District Samba

vide Notification No.591 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

@i YD
No: 36SF ~ A7 RG/LP Dated: )\ .08.2023 %\/ﬂ
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Ms. Indu Pangotra, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

el
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: Ié;l%m‘r; /RG/LP Dated: »). 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Avinash Singh

S/0 Vijay Kumar

R/O V.P.O Langer, Tehsil Nowshera, District Rajouri

vide Notification No.435 of 2021/RG/LP Dated 05.06.2021 has been declared

as Absolute/Final.

By Order
Additional Registrar (Admg
No: 36S58.- 87 RG/LP Dated: Y _.08.2023 %\ﬂ/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Avinash Singh, Advocate
...... for information and necessary action.

nr
Additional Registrar (Adm.)
ﬁ/ %ﬁ.{l'v{(

oA

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction S8 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /3¢ E’nrb IRG/LP Dated: »}. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of: '

Mr. Ishfaq Nazir

S/O Nazir Ahmad Bhat

R/O Awanecra Zainapora, Bagdar Mohalla, Tehsil Zainpora, District
Shopian.

vide Notification No.585 of 2021/RG/LP Dated 03.07.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.

No: 6599 - 9¢ RG/LP Dated: > .08.2023 @ /9’T‘1

Copy forwarded to the: -

Principal District and Sessions Judge, Shopian.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Shopian.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ishfaq Nazir, Advocate

...... for information and necessary action.

o s wh-=

AdditioE;l Registrar (Adm.)

&m'p}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No: /334 &[w} IRG/LP Dated: »>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aamir Ishtiyaq Malik
S/O Ishtiyaq Ahmad Malik
R/O Dadipora, District Kulgam

vide Notification No.1010 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 34596 ~£ 03 RG/LP Dated: ) .08.2023 @ %ﬁ??}

Copy forwarded to the: -

Principal District and Sessions Judge, Kulgam.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kulgam.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Aamir Ishtiyaq Malik, Advocate

...... for information and necessary action.

O W=

o

Additional Registrar (Adm.)

e %M)J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: /3Y%. 7’»» IRG/LP Dated: > 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sanjeet Kumar

S/O Chuni Lal

R/O Bellana Jodhpur, Tehsil & District Doda

vide Notification No.947 Dated 22.11.2019 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.

@% VY
No: _3L6e4-1) RG/LP Dated: )} .08.2023 %Tq

Copy forwarded to the: -

Principal District and Sessions Judge, Bhaderwah.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Doda.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sanjeet Kumar, Advocate

...... for information and necessary action.

o ok L=

Additional Registrar (Adm.)

%ﬁﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
de d d

NOTIFICATION

No: 134 #ys IRG/LP Dated: 3> 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Adil Bashir Bhat
S/O Bashir Ahmed
R/O Village Southa, Kellar Tehsil Bhalla, District Doda

vide Notification No.439 of 2021/RG/LP Dated 05.06.2021 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 3661 1§ RG/LP Dated: _)} .08.2023 f\%ﬁ”
Copy forwarded to the: - Vv

1.  Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for upioading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Adil Bashir Bhat, Advocate
...... for information and necessary action.

oe

o

Additional Registrar (Adm.)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: _[;,g;(-//»» IRGILP Dated: ». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Pooja Gupta
D/O Raman Gupta
R/0O H.No.803, L.No.12, Shakti Nagar, Jammu

vide Notification No.1093 Dated 10.01.2020 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)
No: 366} - 23 RG/LP Dated: ) .08.2023 @}é‘f/ (%1
A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Pooja Gupta, Advocate

...... for information and necessary action.

Additional Registrar (Adm.)

2.3 %g,ﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* Kk &

NOTIFICATION

No: /3 '13% »»3 /RG/LP Dated: +. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Monika Devi

D/O Karan Singh Bali

R/O Muthlal, Mohalla Sunari Ukhral, Tehsil Pogal Paristhan District
Ramban

vide Notification No.1043 Dated 09.01.2020 has been declared as
Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 3£6)8-3S RG/LP Dated: _.08.2023 % %
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Monika Devi, Advocate
...... for information and necessary action.

e

»

Additional Registrar (Adm.)

%ﬁ?ﬂ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advecates Act, 1961)
* %k %

NOTIFICATION

No: I,}W%n}) /IRG/LP Dated: >». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ajay Kumar
S/O Puran Chand
R/O Ward No.3, Changran, Tehsil & District Kathua

vide Notification No0.1739 Dated 18.03.2020 has been declared as
Absolute/Final.

By Order

\Wanvr—

Additional Registrar (Adm.)

B Aqh?
No: 34638 - 3¢ RG/LP Dated: 3% .08.2023 2 ,4‘]@77

Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ajay Kumar, Advocate

...... for information and necessary action.

o s b=

Additional Registrar (Adm.)

g Sy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % &

NOTIFICATION

No: /3% ;{»H /IRG/LP Dated: »+. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Akshay Bhasin
S/O Rakesh Bhasin
R/O Dream Land Society Flat B-9, Sec-1A, Trikuta Nagar, Jammu

vide Notification No.1109 Dated 10.01.2020 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)
No: b3t -43 RG/LP Dated: v .08.2023 %"r)

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Akshay Bhasin, Advocate

...... for information and necessary action.

o ok W=

Additional Registrar (Adm.)

/’%\’ﬂvﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Scction 58 of the Advocates Act, 1961)
* h *

NOTIFICATION

No: /3'16(/‘%09 IRG/LP Dated: >3- 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Akash Kumar

S/0O Pardeep Kumar

R/O W.No.17, H.No.308, Omara Morh, P.T.C Road, Udhampur

vide Notification No.1003 Dated 09.01.2020 has been declared as

Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 38894-S) RG/LP Dated: ¥ _.08.2023 B vy
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Akash Kumar, Advocate
...... for information and necessary action.

Addition@egistrar (Adm.)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council undcer Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 1393-(7‘»»3 IRG/ILP Dated: ). 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Manik Bansotra

S/0O Sham Lal

R/O Ward No.12, Keshav Nagar, Tehsil Katra, District Reasi

vide Notification No.477 of 2021/RG/LP Dated 07.06.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 3865r -5 RG/LP Dated: Y .08.2023 @J; M )

Copy forwarded to the: -

Principal District and Sessions Judge, Reasi.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Reasi.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Manik Bansotra, Advocate

...... for information and necessary action.

o os =

Additional Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: IBW;&‘»«} /RG/LP Dated: > 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Subha Zutshi

D/O Sanjay Zutshi

R/0O Housing Colony, Pocket 5, Sec.2, Flat D-3, Channi Himmat, Jammu

vide Notification No.1341 Dated 20.02.2020 has been declared as

Absolute/Final.

By Order
Additional Registrar (Adm.)
No: _38bbe- B F RG/LP Dated: >} .08.2023 %7}
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Subha Zutshi, Advocate

...... for information and necessary action.

Addiﬁ(@l egistrar (Adm.)

A

o bk wWN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: {1344 %f 1033 /IRG/LP Dated: 1. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Aamina Farooq
D/O Farooq Ahmad Bhat
R/O Shalagam, Bijbehara, District Anantnag

vide Notification No.1002 of 2021/RG Dated 14.09.2021 has been declared

as Absolute/Final.
By Order
Add@"ioyl egistrar (Adm.)
No: 36668- 4§ RG/LP Dated: 21 .08.2023 ‘/4;'” v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Ms. Aamina Farooq, Advocate
...... for information and necessary action.

ional Registrar (Adm.)

g,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
‘ * ok k

NOTIFICATION

No: /350 4e»3 IRGILP Dated: 13 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Kamran Igbal
S/O Abdul Rashid Lone
R/O Ganjipora, Batwina, Tehsil Wakura, District Ganderbal.-193501

vide Notification No.38 of 2022/RG/LP Dated 23.02.2022 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 36t7e.8> RG/LP Dated: > .08.2023 Al g,,\,'S
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Kamran Igbal, Advocate

...... for information and necessary action.

Addét‘i(yﬂ egistrar (Adm.)

2



63

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %k

NOTIFICATION

No: Isq%ms /IRG/LP Dated: »». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Heena Khan
D/O Parvaiz Ahmed Khan
R/O Harni, Galhuta, Tehsil Mendhar, District Poonch

vide Notification No.460 of 2021/RG/LP Dated 05.06.2021 has been declared

as Absolute/Final.

By Order

Addi&;,?yu egistrar (Adm.)

%
No: 36694-9: RG/LP Dated: > .08.2023 ool &]
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Heena Khan, Advocate
...... for information and necessary action.

o

o

Additional Registrar (Adm.)

N i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* & ok

NOTIFICATION

No: /35> ;/w IRG/LP Dated: >}. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Amman Shafqat Mir

S/0 Shafqat Hussain Mir

R/O House No.54, Budhli, Tehsil Chilly Pingal, District Doda

vide Notification No.483 of 2021/RG Dated 29.03.2021 has been declared as

Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 36692 -99 RG/LP Dated: 1) .08.2023 7 ”7 e
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Amman Shafqat Mir, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /353 ;Zhyi /RG/LP Dated:»». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Krishan Dinkar Sharma

S/O Vijay Kumar

R/O Satrayan, Khurd, Tehsil R.S. Pura, District Jammu

vide Notification No.469 of 2021/RG/LP Dated 05.06.2021 has been declared

as Absolute/Final.

By Order
Additional Registrar (Adm.)
os
No: 24 dpo-doF RG/LP Dated: 3 .08.2023 Pl ‘k)»
Copy forwarded to the: -
1. Principai District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Krishan Dinkar Sharma, Advocate

...... for information and necessary action.

<~

N o

Adq;tio/nal Registrar (Adm.)

%fg]w
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: %Yy ?&5 /IRG/LP Dated: 21 . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Kannagi Singh
D/O Parkash Singh
R/O Village Thanoon, Tchsil & District Kathua

vide Notification No.471 of 2021/RG/LP Dated 05.06.2021 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 3 Fo§-/5 RG/LP Dated: »>_.08.2023 <3}
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Kannagi Singh, Advocate

...... for information and necessary action.

Add{ﬁ;nal Registrar (Adm.)

&g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction S8 of the Advocates Act, 1961)
* & %

NOTIFICATION

No: /355 ;Z;::—} /IRG/LP Dated: >+. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Bhubneshwar Sharma

S/O Amrit Sharma

R/O ard No.6, Main Bazar, Tehsil & District Kathua

vide Notification No.1580 Dated 10.03.2020 has been declared as

Absolute/Final.

By Order
Additjpna)] Registrar (Adm.)
No: 26344 -%3 RG/LP Dated: »>_.08.2023 %‘f*]/""
Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Bhubneshwar Sharma, Advocate

...... for information and necessary action.

o R LN=

Additional Registrar (Adm.)

M\ﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2 ;”ma. IRG/LP Dated: 2. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Aayushi Raina
D/O Romesh Raina
R/O H.No.234, Sector 4, Upper Roop Nagar, Jammu

vide Notification No.481 of 2021/RG Dated 29.03.2021 has been declared as
Absolute/Final.

By Order
Addjtional Registrar (Adni.)
V.
No: 2 7229- 3 RG/LP Dated: 2} .08.2023 24 gl
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Aayushi Raina, Advocate
...... for information and necessary action.

o

Additional Registrar (Adm.)
1% %v}

7!
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

NOTIFICATION

No: /357 »dr[ s> IRG/LP Dated: 3+ 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Manik Sanson

S/0 Ram Nakish

R/O 12-A/4, Roop Nagar, District Jammu

vide Notification No.1676 Dated 29.03.2019 has been declared as

Absolute/Final.

By Order
Addijtional Registrar (Adm.)
No: 3£733-39 RG/LP Dated: 3 .08.2023 =4 \K
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2.  Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Manik Sanson, Advocate

...... for information and necessary action.

RAww?”

Adqi.'i’tjmal Registrar (Adm.)

//é;‘f?s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* d K

NOTIFICATION

No: /268 %sz /IRG/LP Dated: 21. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Kavin Sudan
S/0 Subash Chander
R/O Village Barwal, Manjali Band, District Kathua

vide Notification No.1049 of 2021/RG/LP Dated 14.09.2021 has been
declared as Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 3{TYe -y& RG/LP Dated: ) .08.2023 A 2
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Kavin Sudan, Advocate

...... for information and necessary action.

A@}iﬁional Registrar (Adm.)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: Isﬁ}/? Wi /RG/LP Dated: »*. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vipan Kumar
S/0 Dev Raj
R/O Changran, Tehsil & District Kathua

vide Notification No.673 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

By Order

Add| strar (Adm.)

M- SS RG/LP Dated: > oa 2023 ’{%"3
Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Vipan Kumar, Advocate
...... for information and necessary action.

N O R WON=

Additional Reglstrar (Adm.)

W//QJI’(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: 1240 %hyg /IRG/LP Dated: ;. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Neetika Choudhary
D/O Om Parkash
R/O Purana Pind(Shiv Nagar),Ward No.13, R.S.Pura, Jammu

vide Notification No.1083 of 2021/RG/LP Dated 14.09.2021 has been
declared as Absolute/Final.

By Order
" Additional Registrar (Adm.)
No: 3435 -6> RG/LP Dated: 3} .08.2023 ﬁﬂ/’ﬂ
- ty
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Counci! of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Neetika Choudhary, Advocate

...... for information and necessary action.

Ad(%itﬁl%m
&v!“?ﬂ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /Sél%z} /IRG/LP Dated: *% 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rohit Kumar
S/0O Kuldeep Singh
R/O Bijarni, Tchsil Bhagwah, District Doda

vide Notification No.1094 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.)
~ %ﬁ%
No: 357 7> RG/LP Dated: }) .08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Bhaderwah

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Doda.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rohit Kumar, Advocate

...... for information and necessary action.

o ks b=

A(q‘i}mal Registrar (Adm.)
/'%’" ¢ 12
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
x &k %

NOTIFICATION

No: /24> &/»»; IRG/LP Dated: >2. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Gourab Manhas

S/O Kehar Singh

R/O V.P.O Pandorian Manhasan, Tehsil Bishnah, District Jammu

vide Notification No.1481 of 2021/RG Dated 16.12.2021 has been declared

as Absolute/Final.

By Order
Addigional Registrar (Adm.)
No: 26333 -~ 8e RG/LP Dated: >} .08.2023 W“w v
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Gourab Manhas, Advocate

...... for information and necessary action.

Nywz<da

Ad@it}nal Registrar (Adm.)
%ﬁ

o s wWh=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* koK

NOTIFICATION

No: [&55%3 IRG/LP Dated: 3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Surya Bhan Singh

S/0 Prem Singh Chib

R/O H.No.118, Hamirpur Kona, Tchsil Pargwal, District Jammu

vide Notification No.1579 of 2021/RG Dated 17.12.2021 has been declared

as Absolute/Final.

By Order
Add%io/na egistrar (Adm.)
No: 2678/-8F RG/LP Dated: >} .08.2023 3 ‘3
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Surya Bhan Singh, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

/ﬁ,{qfs
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No: /344 ‘74/‘?;; IRG/ILP Dated: .08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Rumeesa Hamid
D/O Abdul Hamid Wani
R/O Ketchmati pora, Kawarhama, District Baramulla

vide Notification No.1095 of 2021/RG Dated 14.09.2021 has been declared

as Absolute/Final.

By Order

Additional Registrar (Adm.)
v,
No: 36393- 94 RG/LP Dated: ____.08.2023 %(&7 >

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rumeesa Hamid, Advocate

...... for information and necessary action.

o ok wN=

Additional Registrar (Adm.)

PR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: ;545#,.,,; IRG/LP Dated: >>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Amarject
S/0O Sucha Ram
R/O Ward No.7 Chack Gadha Dhar P/O Lachipur, District Kathua

vide Notification No.1006 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order

Addjtional Registrar (Adm.)

No: _36793 —Fey RGP Dated: 2 .08.2023 %7 3
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Amarject, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

25
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council undcer Scction 58 of the Advocates Act, 1961)
* % x

NOTIFICATION

No: /36¢ 74”; IRG/LP Dated: +>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Danish Goswami
S/0 Gopal Krishan Sharma
R/O Village Suchani, P/O Rahya Tehsil Vijaypur, District Samba

vide Notification No.12850f 2021/RG Dated 16.11.2021 has been declared as
Absolute/Final.

By Order

Addjtional Registrar (Adm.)

No: 38808 - /3 RG/LP Dated:} % .08.2023 % 4
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Danish Goswami, Advocate
...... for information and necessary action.

a?

Additional Registrar (Adm.)
%/ //%@7—»
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /ss?fm IRG/LP Dated: >.. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Avinash Sharma
S/0 Kewal Krishan
R/0O Harsath, Tehsil Ghagwal, District Samba

vide Notification No.28 of 2022/RG’£lgatcd 23.02.2022 has been declared as

Absolute/Final.
By Order
Additional Registrar (Adm.)
Vo
No: 3681y-~%) RG/LP Dated: 3% .08.2023 e
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Samba.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Avinash Sharma, Advocate
...... for information and necessary action.

o

Additignal Registrar (Adm.)

<5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Couacil under Section 58 of the Advocates Act, 1961)
* % &

NOTIFICATION

No: /mg/»rs IRG/LP Dated: »+ . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Pardeep Singh Katoch

S/O Hari Dass Katoch

R/O Silly Dhanmasta, Pogal Paristan Ukhral, District Ramban

vide Notification No.1086 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 36931 ~f RG/LP Dated: > _.08.2023 /2?7“]/’3
Copy forwarded to the: -

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Pardeep Singh Katoch, Advocate
...... for information and necessary action.

Qe

Additional Registrar (Adm.)

m%

N O osr N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok ¥k

NOTIFICATION

No: 1367+/es IRGILP Dated: >+. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Parveena Maqbool
D/O Mohmad Maqgbool Malik
R/O Iqra Colony Batamaloo, District Srinagar

vide Notification No.1374 of 2021/RG Dated 17.11.2021 has been declared

as Absolute/Final.

By Order

Addigonal Registrar (Adm.)

No: 368%s-3d RG/LP Dated: >}~ .08.2023 %ﬁ] v
Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Parveena Maqbool, Advocate

...... for information and necessary action.

g NS

o

Additional Registrar (Adm.)

=i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K %

NOTIFICATION

No: /37> l«ﬁov) IRG/ILP Dated: . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Deepak Singh
S/O Ram Singh
R/O Dessa Mangal Tha Tha Dessa, Tehsil Bhagwah, District Doda

vide Notification No.1474 of 2021/RG Dated 16.12.2021 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 34§38 15" RG/LP Dated: 7 .08.2023 %‘ﬂ]”
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Deepak Singh, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Section 58 of the Advocates Act, 1961)
* d ok

NOTIFICATION

No: 13 7 %nrl IRGILP Dated: »». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Satyam Sharma
S/O Shiv Kumar Sharma
R/O Phangial, Rathian, District Udhampur

vide Notification No.1134 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 268Y6 -S> RG/LP Dated: 2} .08.2023 %’3
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Udhampur.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Satyam Sharma, Advocate
...... for information and necessary action.

N o

Additional Registrar (Adm.)

N e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 33 ;#m; IRG/LP Dated: 1. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ajaz Hussain
S$/0 Mohd Abass
R/O Chuchot Yokma, Nugal, Leh Ladakh, Leh

vide Notification No.748 Dated 30.12.2020 has been declared as
Absolute/Final.

By Order

Addjtional Registrar (Adm.)

No: _3685y4. by RG/LP Dated: V) .08.2023 %/157 »3
Copy forwarded to the: -

Principal District and Sessions Judge, Leh.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette,

President, District Bar Association, Leh.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ajaz Hussain, Advocate

...... for information and necessary action.

o s wh=

Addg}tyal Registrar (Adm.)

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /373 J/’W’ IRG/LP Dated: > . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Harpreet Singh

S/0 Joginder Singh

R/O Scctor-3, Govind Nagar, Munshi Chak, Camp Gole¢ Gujral, Talab Tillo,
Jammu

vide Notification No.1852 Dated 15.03.2018 has been declared as
Absolute/Final.

By Order
Addiﬂ(yl Registrar (Adm.)
A
No: 386> -69 RG/LP Dated: _**.08.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Harpreet Singh, Advocate
...... for information and necessary action.

o~

o

Additional Registrar (Adm.)

h” %@v’}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /3 ;/»»3 IRG/LP Dated: %* 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aadil Bashir
S/O Bashir Ahmad Bhat
R/0O Kilam, Bozagam, Herpora, Tehsil Devsar, Kulgam

vide Notification No.26 Dated 06.04.2017 has been declared as
Absolute/Final.

By Order

Addyional Registrar (Adm.)
No: _3693» 14 RG/LP Dated: »*> .08.2023 %ﬁ \"S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Kulgam.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Aadil Bashir, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

Gk
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: /375 ?k‘v}IRGILP Dated: 3*. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sandeep Singh

S/O Ishpaul Singh

R/O W.No.13,Sawan Chack, District Kathua

vide Notification No.897 Dated 13.02.2017 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 26878 -95 RG/LP Dated: >} .08.2023 ~ mg"ﬁ

Copy forwarded to the: -

Principal District and Sessions Judge, Kathua. ~
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Sandeep Singh, Advocate

...... for information and necessary action.

@ ok b~

Additional Registrar (Adm.)

l@u/;ﬂ/»‘\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /3 7% /»»4 IRG/LP Dated: 3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shray Bakshi
S/O Rajesh Bakshi
R/O House No.218, Bakshi Nagar, District Jammu

vide Notification No.1598 of 2021/RG Dated 18.12.2021 has been declared
as Absolute/Final.

By Order
Add’t&lal cgistrar (Adm.)
S
No: 3639(- 53 RG/LP Dated: > .08.2023 %ﬂ”
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Shray Bakshi, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

Bilig
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: /3772 ;/ s0»3 IRGILP Dated: >*. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Jigmet Angmo
D/O Sonam Angchok
R/O Chemday (Neryok) Tehsil Kharu, District Leh

vide Notification No.96 Dated 17.06.2019 has been declared as

Absolute/Final.
Addjtional Registrar (Adm.)

No: 36379 9 RG/LP Dated: ¥* .08.2023 %‘T{,\b
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Leh.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Ms. Jigmet Angmo, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

L5



90

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /3>#H %w IRG/LP Dated: >*. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ved Perkash
S/0 Ram Rattan Sharma
R/O Kundrorian, Katra, District Reasi

vide Notification No.1158 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order

Addjtional Registrar (Adm.)

No: 3 Jes - o9 RG/LP Dated: 2V .08.2023 %W'}

Copy forwarded to the: -

Principal District and Sessions Judge, Reasi.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Reasi.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ved Perkash, Advocate

...... for information and necessary action.

o ok b=

Additional Registrar (Adm.)

h //%W}J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* % %

NOTIFICATION

No: /373 #ﬂ /IRG/LP Dated: »-. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rahul Aggarwal
S/0 Deepak Aggarwal
R/O 5, New Mohinder Nagar, Canal Road, Jammu

vide Notification No.1554 of 2021/RG Dated 17.12.2021 has been declared

as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 365/ -1 # RG/LP Dated: ))-.08.2023 %»’&

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Rahul Aggarwal, Advocate

...... for information and necessary action.

%?‘/ %]fvﬁ

o ok wh=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scetion 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /3 ?r‘f;hgys IRG/LP Dated: . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mecckail Wahab Rather
S/0O Abdul Wahab Rather
R/O Sindoo Shermal, Chak Shermal, Tchsil Keegam, District Shopian

vide Notification No.608 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

By Order

Addjtional Registrar (Adm.)

No: 269/8 - 24 RG/LP Dated: 3+ .08.2023 //%’\’gfb

Copy forwarded to the: -

Principal District and Sessions Judge, Shopian.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Shopian.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Meekail Wahab Rather, Advocate

...... for information and necessary action.

ok LN~

o

Additional Registrar (Adm.)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No:/3 75" ,/,,,,, IRGILP Dated: >>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ishfaq Rasool Sheikh

S/0 Gh-Rasool Sheikh

R/O Pahallan, Tantraypora, Taqwa Mohalla, Tehsil Pattan, District
Baramulla

vide Notification No.1599 Dated 10.03.2020 has been declared as
Absolute/Final.

By Order W
Additional Registrar (Adm.)
<) 37 Vo
No: 369:4- 3> RG/LP Dated: »*> .08.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Ishfaq Rasool Sheikh, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

W /?_E//‘/;)ﬁ}v’%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % %

NOTIFICATION

No: /374 &ﬂm IRG/LP Dated: >* 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Manhar Mahajan
S/O Sanjeev Kumar Gupta
R/O B-6, Dream Land, Apartments, Trikuta Nagar, Jammu

vide Notification No.1503 of 2021/RG Dated 16.12.2021 has been declared

as Absolute/Final.

By Order

Adgﬁti/onal egistrar (Adm.)

No: _3£9%4- 4 RG/LP Dated: %> .08.2023 1@/4‘\/@7\,3

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Manhar Mahajan, Advocate

...... for information and necessary action.

ok ON=

o

Additional Registrar (Adm.)

Al
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /237 #b}} /IRG/LP Dated: >>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr, Syed Sibtain Razvi

S/0O Syed Mujtaba Hussain Razvi

R/O Nawabagh Bagwanpora, Lal Bazar, Tehsil Srinagar North, District
Srinagar

vide Notification No.989 of 2022/RG/LP Dated 27.07.2022 has been declared

as Absolute/Final.

Ad%ity-al egistrar (Adm.)
No: 269y - 49 RG/LP Dated:_2).08.2023 %\5

Copy forwarded to the: -

By Order

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Sycd Sibtain Razvi, Advocate

...... for information and necessary action.

o 9k N~

Additional Registrar (Adm.)

h /é/’;’,/f?ﬂ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powcrs of Bar Council under Scction 58 of the Advocates Act, 1961)
d g d

NOTIFICATION

No: sz—s'v«/»; /IRGILP Dated: »1. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Poonam Langer
D/O Rajesh Langer
R/O H.No.70/21, Sector 1-A, South Extension, Trikuta Nagar, Jammu

vide Notification No.1528 of 2021/RG Dated 17.12.2021 has been declared
as Absolute/Final.

By Order W

Addgtional Registrar (Adm.)

~
No: 369¢s -SF RG/LP Dated: _)) .08.2023 N g{ 2
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Poonam Langer, Advocate

...... for information and necessary action.

Man?”

Addﬁi;nal Registrar (Adm.)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:/9/9 %] 2223|RGILP Dated: 29, 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Kritika Jain
D/O Sanjeev Jain ,
R/O 95-1/A, East Extension, Trikuta Nagar, Jammu -180020

vide Notification No.40 of 2022/RG/LP Dated 23.02.2022 has been declared

as Absolute/Final.

By Order

o

Additional Registrar (Adm.)
. . 1
No:29 €SB - £5. RGP Dated: .9 .08.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Kritika Jain, Advocate
...... for information and necessary action.

iy

AN
Additional Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* b

NOTIFICATION

No: /379 i/ny} IRG/LP Dated: >* . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Danesh Sharma

S/0O Girdhari Lal

R/0O Khana Chak, R.S.Pura, Khana Chak, Tehsil R.S.Pura, District Jammu
vide Notification No.573 of 2021/RG/LP Dated 03.07.2021 has been declared
as Absolute/Final.

By Order

Addjtional Registrar (Adm.)

f%’ D
No: 369S8-4¢ RG/LP Dated: > .08.2023 {%y' iE’
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Danesh Sharma, Advocate

...... for information and necessary action.

bk WON=

o

Addq]/al Registrar (Adm.)

s T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /3 8»(7’»»4 JRGILP Dated: »> 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Chandan Kumar
S/0O Badri Nath
R/O W.No.7 Gandhi Chowk, Near Nariniketan, Tehsil & District Kathua

vide Notification No.572 of 2021/RG/LP Dated 03.07.2021 has been declared

as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 36766 -712 RG/LP Dated-») .08.2023 %y‘b

Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Chandan Kumar, Advocate

...... for information and necessary action.

o or wWN=

Additional Registrar (Adm.)

79"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excreising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /38/o/v>) IRGILP Dated: >+ 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Amandeep Singh
S/O Sham Singh
R/O Garkhal, Tehsil Akhnoor, District Jammu

vide Notification No.566 of 2021/RG/LP Dated 03.07.2021 has been declared
as Absolute/Final.

By Order

Addjtional Registrar (Adm.)

No: 3692Y4-9/ RG/LP Dated: _**.08.2023 /%ﬁg
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2, Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

6

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Amandeep Singh, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

25
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Section 58 of the Advocates Act, 1961)
LR

NOTIFICATION

No: /33> ou/w«} IRG/LP Dated: > 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Anil Krottara
S/0O Ashok Kumar Krottara
R/O Village Sanyal, Hiranagar, Kathua

vide Notification No.990 of 2021/RG/LP Dated 14.09.2021 has been declared
as Absolute/Final.

By Order

Addigional Registrar (Adm.)

No: 36193 319 RG/LP Dated: 3 .08.2023 %vﬁ
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association Kathua.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

6

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Anil Krottara, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

%@ ¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: 1393 a/;m IRG/LP Dated: >+. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rajeshwar Singh

S/0 Joginder Singh

R/O Sukka/Pakhian, P/O Kangrail, Mohalla Sukha, Tehsil Jammu North,
District Jammu

vide Notification No. 508 of 2021/RG/LP Dated 07.06.2021 has been
declared as Absolute/Final.

By Order

Adqlti)nal Registrar (Adm.)
No: 3699 —9% RGP Dated: »* .08.2023 % v

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Rajeshwar Singh, Advocate

...... for information and necessary action.

o gk W=

Additional Registrar (Adm.)

v A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: _lﬁﬂy%ws IRG/ILP Dated: >v. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Raghav Sawhney

S/O Naresh Sawhney

R/O 47-P, A/B Gole Market, Gandhi Nagar, Jammu

vide Notification No.516 of 2021/RG Dated 08.06.2021 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 36998 -3FcoS RG/LP Dated: }Y .08.2023 %g"$
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Ms. Raghav Sawhney, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council undcr Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /38¢ ;I;l’nyb IRG/LP Dated: . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sumeet Anand
S/O Sham lal Anand
R/O F-670, Bharat Nagar, Rehari Colony, Jammu

vide Notification No.547 of 2021/RG/LP Dated 08.06.2021 has been declared
as Absolute/Final.

By Order

\1
Addjtional Registrar (Adm.)

No: 3%oob -1y RG/LP Dated: _»» .08.2023 /g,;’ Q? %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Sumeet Anand, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

) ﬁ%@vﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction S8 of the Advocates Act, 1961)
* k %

NOTIFICATION

No: /334 #/5»» IRGILP Dated: >>. 08.2023

(

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Arjun Singh
S/O Rattan Singh
R/O Chan Kanthi,Tehsil Thuroo, District Reasi

vide Notification No.554 of 2021/RG/LP Dated 03.07.2021 has been declared

as Absolute/Final.
Addﬁo/ al Registrar (Adm.)

No: 2oty _ M1 RG/LP Dated: > .08.2023 %ﬁ] v3
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Reasi.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Reasi.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Arjun Singh, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

17 5165



106

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k

NOTIFICATION

No: [23+¢ #hy)IRGILP Dated: »~». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vishal Sardhalia
S/0O Ashwani Sharma
R/O V.P.O Kootah, Tehsil Hira Nagar, District Kathua

vide Notification No.1593 of 2021/RG/LP Dated 17.12.2021 has been

declared as Absolute/Final.

By Order

UKy

Additional Registrar (Adm.)

No: 370> -9 RG/LP Dated: _¥» .08.2023 “ %’z‘ qﬂ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Vishal Sardhalia, Advocate
...... for information and necessary action.

Sy

Addciflioyl Registrar (Adm.)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Scction S8 of the Advocates Act, 1961)
* & *

NOTIFICATION

No: _/590;!‘»;3 IRG/LP Dated: > 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ieshan Basnotra
S/O Sham Lal Sharma
R/O 201, Old Janipur, District Jammu

vide Notification No.1490 of 2021/RG Dated 16.12.2021 has been declared
as Absolute/Final.

By Order

W )—

Additional Registrar (Adm.)

No: >7030 -37 RG/LP Dated: *>.08.2023 //‘27"2]’:}
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ieshan Basnotra, Advocate

...... for information and necessary action.

W

Additional Registrar (Adm.)

g

o ok wN=



108

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k *

NOTIFICATION

No: /13%9 i’ 3> IRG/LP Dated: **. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sadia Mustafa Bhat
D/O Ghulam Mustafa Bhat
R/O W.No.71,Ramdassi Mohalla, Sidhra, Jammu

vide Notification No.1587 of 2021/RG Dated 18.12.2021 has been declared
as Absolute/Final.

By Order
Addigional Registrar (Adm.)
%
No: 37038 - 4¢ RG/LP Dated: > .08.2023 % v
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Sadia Mustafa Bhat, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

%773
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excreising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No: 3% af)hyblRGILP Dated: >*. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Imran Ahmed

S/O Mumtaz Ahmed

R/O Ward No.8, Panchayat Lathoong, Kallar Kattal, Tehsil Surankote,
District Poonch

vide Notification No.583 of 2021/RG/LP Dated 03.07.2021 has been declared
as Absolute/Final.

By Order

Addétziyal Registrar (Adm.)

Y
No: 3@vys- S3 RG/LP Dated: >V .08.2023 %

Copy forwarded to the: -

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Poonch.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Imran Ahmed, Advocate

...... for information and necessary action.

s N~

o

Additional Registrar (Adm.)

VA
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /397 ?/Jnra IRG/LP Dated: »>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Manisha Rajput

D/O Sudershan Singh

R/O Bharatgarh,Nud, Gujwal,Tchsil & Distrrict Samba

vide Notification No. 603 of 2021/RG Dated 05.07.2021 has been declared as

Absolute/Final.

By Order
Addjtional Registrar (Adm.)
olilg
No: d3FoCy.- ¢ RG/LP Dated: Y .08.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Samba.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Manisha Rajput, Advocate
...... for information and necessary action.

o

Additional Registrar (Adm.)

N1 //%jfé]v%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* ok *

NOTIFICATION

No: 139 (}/»» IRG/LP Dated:>>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rahul Andotra

S/0O Raj Pal Singh

R/O Ward No.12, Mandi-Khar, Tehsil & District Kathua

vide Notification No.637 of 2021/RG Dated 05.07.2021 has been declared as

Absolute/Final.

By Order
Addgtional Registrar (Adm.)
No: 3o 6y - % RG/LP Dated: >V _.08.2023 ’ %\igl ?
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kathua.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Rahul Andotra, Advocate
...... for information and necessary action.

Addiﬁt{(yl Registrar (Adm.)

&l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /2 %32 Tf/»nyGILP Dated:>>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sajid Hussain Shah

S/0 Sagheer Hussain Shah

R/O Middle Sanai, Tchsil Surankote, District Poonch

vide Notification No.642 of 2021/RG Dated 05.07.2021 has been declared as

Absolute/Final.

By Order
Adgditional Registrar (Adm.)
No: 2 %o-~ X RGP Dated: Y .08.2023 %) Y]”s
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Sajid Hussain Shah, Advocate

...... for information and necessary action.

S i

Additional Registrar (Adm.)

Al
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* gk

NOTIFICATION

No: /34 &/ms IRG/LP Dated: »>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Syed Raheel Azrar Kazmi
S/O Azrar Hussain Shah
R/O Sanai, Tehsil Surankote, District Poonch

vide Notification No.643 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

By Order W
A@‘?-al Registrar (Adm.)
No: 33X -8  RG/ILP Dated: ¥ .082023 %‘5

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Syed Raheel Azrar Kazmi, Advocate

...... for information and necessary action.

I

Additional Registrar (Adm.)

Y /@/Z’ﬁ]%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ke k

NOTIFICATION

No: gapﬂ! sys» [RG/LP Dated: >). 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mvr. Salman Rashid Sayeed
S/O Rashid Ahmed Fani
R/0O 112,S, Sarooti, Tehsil Mendhar, District Poonch

vide Notification No.647 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

By Order

"D r ™

Additional Registrar (Adm.)
No: 3*=¥6-13 RG/LP Dated: ¥> .08.2023 /}ﬂg’y‘&

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Salman Rashid Sayced, Advocate
...... for information and necessary action.

o

N o

Additional Registrar (Adm.)

2%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: /39¢ (?/ 3%)3 /IRG/LP Dated: >». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sahil Singh

S/O Dayal Singh

R/O Muthi, Maira, Tehsil Jourian, District Jammu

vide Notification No.649 of 2021/RG Dated 05.07.2021 has been declared as

Absolute/Final.

By Order
Adaﬁynal Registrar (Adm.)
¥)
No: 379y . lel RG/LP Dated: > .08.2023 % 9
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Sahil Singh, Advocate
...... for information and necessary action.

o

Additional Registrar (Adm.)

2l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council undcr Scction 58 of the Advocates Act, 1961)
% &

NOTIFICATION

No: /392 %nn IRG/LP Dated: >». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sunidhi Chib
D/O Balbir Singh Chib
R/0O H.No.8, Sec. No.1, Prect Nagar Digiana, Tehsil & District Jammu

vide Notification No.662 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 3%Honr -0§ RG/LP Dated: )} .08.2023 %‘ﬁ ",}
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Ms. Sunidhi Chib, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /%98 # 1»3 IRG/LP Dated: ). 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sidharth Proch
S/0 Vijay Kumar
R/O Ward No.1, H. No.169, Shaheedi Chowk Tchsil & District Kathua

vide Notification No.665 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

By Order

\W

Additjonal Registrar (Adm.)

No: 23lo -~ = RG/LP Dated: _)-.08.2023 f//qfvil ;’3
Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sidharth Proch, Advocate

...... for information and necessary action.

bR N =

o

Additional Registrar (Adm.)

%v’)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /399« 2, /IRGILP Dated:>>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sehar Choudhary

D/O Mohd Igbal

R/O H-No.33, Newplot, Tchsil & District Jammu

vide Notification No.667 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 2#//8 - >% RG/LP Dated: > .08.2023 Mﬁl}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Ms. Sehar Choudhary, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

/%ﬁﬂ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: ood %3 /RGILP Dated: . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vivek Sambyal
S/O Inder Pal Singh
R/O Ward No.4, Krishna Colony, Tehsil & District Kathua

vide Notification No.674 of 2021/RG Dated 05.07.2021 has been declared as

Absolute/Final.
Addj;gya Registrar (Adm.)

No: 331v6 - 3 RG/LP Dated: > .08.2023 W‘S
Copy forwarded to the: - 94

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Vivek Sambyal, Advocate

...... for information and necessary action.

By Order

s b=

o

Additional Registrar (Adm.)

%fﬁw}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* * Kk

NOTIFICATION

No: Yo/ ?/jms /IRG/LP Dated: > 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Haroon Rashid Qureshi
S/O Mohd. Rashid Qureshi
R/O Village Ghani, Tehsil Mankote, District Poonch

vide Notification No.742 of 2021/RG/LP Dated 12.08.2021 has been declared
as Absolute/Final.

By Order

WMy

Addjtional Registrar (Adm.)
No: 2H\3u- "\ RG/AP Dated: }).08.2023 %7"}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Poonch.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Haroon Rashid Qureshi, Advocate
...... for information and necessary action.

o

Additional Registrar (Adm.)

%g[ﬁ)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
w* ok K

NOTIFICATION

No: Yo} ;}k»IRGILP Dated: >3, 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Rupali Gupta

D/O Raj Kumar Gupta

R/O H.No.108, L.No.27, Rajpura Mangotrian, Jammu

vide Notification No.1559 of 2021/RG Dated 17.12.2021 has been declared
as Absolute/Final.

By Order

No: 37y~ S>- RG/LP Dated: %% .08.2023 %%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Rupali Gupta, Advocate
...... for information and necessary action.

WK r

Additional Registrar (Adm.)

@.’4/ %ﬁv‘&

o s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Scction 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: 1Yo3 («I/»» IRG/LP Dated: »% 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Stanzin Nakdon
D/O Rigzin Dawa
R/O Gia, Lato Pa, Tehsil & District Lch

vide Notification No.1676 Dated 06.03.2018 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

No: >#/§3 - éo RG/LP Dated: ¥ .08.2023 & %ﬁ'»
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Leh.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Stanzin Nakdon, Advocate
...... for information and necessary action.

Ky

Additional Registrar (Adm.)

//‘?&W»’)

S

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /Yoy i/»»s IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Kunzang Ladon
D/O Dorjay Stanzin
R/O Durbuk Lanpo, Tangtse, District Leh

vide Notification No0.99 Dated 17.06.2019 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 3F/61 - &8 RG/LP Dated: _7-3.08.2023 &‘ ﬁ’,’(ﬂ“ﬁ
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Leh.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Kunzang Ladon, Advocate
...... for information and necessary action.

o

2

Additional Registrar (Adm.)

e e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: Yo !?’»yz IRG/LP Dated: >3.08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Achal Sharma
S/0O Sudershan Sharma
R/O H.No.37, Sector No.1, Upper Roop Nagar, Jammu

vide Notification No.1015 Dated 09.01.2020 has been declared as
Absolute/Final.

By Order

Additional &ﬁstrar (Adm.)
No: 2769~ 76 RGP Dated: >} .08.2023 W

Copy forwarded to the: - : —_—

1. Principal District and Sessions Judge, Jammu,

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Achal Sharma, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

— %ﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* d %k

NOTIFICATION

No: /'-/géﬁ/ 4003 [RGILP Dated: ».3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Gaurav Arora

S/0 Tarsem Kumar Arora

R/0O H.No.77, Sec.A, Vasant Vihar, Talab Tillo, Jammu

vide Notification No.1028 Dated 09.01.2020 has been declared as

Absolute/Final.

By Order
Additional Registrar (Adm.)
)
No: 31\ =1- 84  RG/AP Dated: >->_.08.2023 %f)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Gaurav Arora, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

&3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powcers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Jyo7 6{ »»3 /IRG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Varun Sharma

S/0 Vinod Kumar Sharma

R/O Sangram Bhatta, Tchsil & District Kishtwar

vide Notification No.1170 Dated 10.01.2020 has been declared as

Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 2H1/S -9 RG/LP Dated: %3 .08.2023 %VS
Copy forwarded to the: -

Principal District and Sessions Judge, Kishtwar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kishtwar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Varun Sharma, Advocate

...... for information and necessary action.

IKamwmr—

Additional chlstrar (Adm.)
/ (5

o s W=

2%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: Y084 30+> IRG/ILP Dated:>3.08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Durlab Jeet Singh Sawhney
S/O Paramjeet Singh Sawhncy
R/O Saini Mohalla, Talab Tillo, District Jammu

vide Notification No.1123 Dated 10.01.2020 has been declared as
Absolute/Final.

By Order

Additional Rciistrar (Adni.)

No: 33%\A% Deo RG/LP Dated: %3 .08.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette,
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Durlab Ject Singh Sawhney, Advocate
...... for information and necessary action.

R

Additiopq] Registrar (Adm.)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
& d %

NOTIFICATION

No: 1469 -/ ;23 IRGILP Dated: >2. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sahiba Banotra

D/Q Satish Chander Banotra

R/O House No.20-B, Lane No.1, Basant Nagar, Janipur, Jammu

vide Notification No.1698 Dated 16.03.2020 has been declared as
Absolute/Final.

By Order

Additional Registrar (Ad g
B g9
No: 23 3¢\ - o8 RG/LP Dated: %3 .08.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sahiba Banotra, Advocate

...... for information and necessary action.

Y

Additional Registrar (Adm.)
W
5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /4/o ,&{ »13 IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Vishali Sharma
D/O Rattan Lal
R/O Village Jouran, Tehsil Akhnoor, District Jammu

vide Notification No0.789 Dated 30.12.2020 has been declared as

Absolute/Final.
By Order
Additional Registrar (Adm.)
No: 31309 lb RG/LP Dated: %3 .08.2023 %\\5
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Vishali Sharma, Advocate

...... for information and necessary action.

Additional Registrar (Adm.)

%@/ ¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ko

NOTIFICATION

No: 1y, ﬁb‘m /IRG/LP Dated: *3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Himani Wazir

D/O Keshav Raj Rakwal

R/O Village &, Tehsil Bhagwah, District Doda

vide Notification No.461 of 2021/RG/LP Dated 05.06.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)
No: 33515 ~>4 RG/LP Dated: _>3 .08.2023 a‘/L %’A

Copy forwarded to the: -

Principal District and Sessions Judge, Bhaderwah.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Doda.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Himani Wazir, Advocate

...... for information and necessary action.

Qo Os W=

Additional Registrar (Adm.)

&vm'»)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: (41> :&y_n-; IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sonalika Anand
D/O Prabhu Dayal
R/O Nai Basti, Gajansoo, Tehsil Marh, District Jammu

vide Notification No.1708 Dated 16.03.2020 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

ﬂk 95
No: 23235 -A)  RG/P Dated: > .08.2023 » %ﬂ
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sonalika Anand, Advocate
...... for information and necessary action.

Addition%lzegistrar Adm.)
2 L/

il

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

No: m\z»ab 2:33/RG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Komal Choudhary
D/O Romesh Singh
R/O Vill. Khanpur, Tehsil Ramgarh, District Samba

vide Notification No.470 of 2021/RG/LP Dated 05.06.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

A5G
No: 23333~ Yo RG/LP Dated: 33 .08.2023 >
Copy forwarded to the: -

Principal District and Sessions Judge, Samba.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Samba.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Komal Choudhary, Advocate

...... for information and necessary action.

o ok wh=

Additional Registrar (Adm.)
By,
£y >
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 141y o 1033 /RGILP Dated: 3. 08.2023

Provisional admission as an Aoncate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sobya Manzoor
D/O Manzoor Hussain
R/O Kurhad,Tehsil Koteranka, Rajouri

vide Notification No.1320 Dated 02.01.2019 has been declared as
Absolute/Final.

By Order
Additional Registrar (Adm.)
No: X3\ - 48 RG/LP Dated: > .08.2023 M\»

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sobya Manzoor, Advocate
...... for information and necessary action.

AddiM)
T T

o s

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

No: 1v,¢ a(-} sev3 IRG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aditya Sadotra

S/O Romesh Sharma

R/O Phase-II, Surksha Vihar, Placura Top, District Jammu

vide Notification No.419 of 2021/RG/LP Dated 05.06.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar Adm\g

No: 531 ua- €< RG/LP Dated: >3 .08.2023 @
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Aditya Sadotra, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

Pote
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: lvyie 1(223 /IRG/ILP Dated: >-3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sahil Sharma
S/0O Rajinder Prasad
R/O House No.84, Ext-1, Subash Nagar, Jammu

vide Notification No.187 Dated 18.06.2019 has been declared as
Absolute/Final.

By Order

Additional istrar (Adm.%
AR
No: 2392CL -6 RG/LP Dated: >3 .08.2023 2~ m

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sahil Sharma, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)
@r % 1%

o s

N o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of thec Advocates Act, 1961)
* % %

NOTIFICATION

No: |y % bf»nyGlLP Dated: 33 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Schar Zulfigar
D/O Zulfiqgar Ali Parray
R/O H.No.213, Mast Garh, District Jammu

vide Notification No.1747 Dated 30.03.2019 has been declared as

Absolute/Final.
Additional Registrar (Adm.)

- doqepd
No: 23026y -~ RG/LP Dated: _>3.08.2023 v
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Schar Zulfigar, Advocate

...... for information and necessary action.

Additional Registrar (Adm.)
A A %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k K

NOTIFICATION

No: 148 «Jr vey3/RG/ILP Dated: >2. 08.2023
!

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Megha Sharma

D/O Subash Chander Sharma

R/O Ward No.5, Near Bal Bharati School, Samba

vide Notification No.1764 Dated 30.03.2019 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

A
No: 237~ RG/LP Dated: _2>%.08.2023 @/ %X‘\\’{}
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Megha Sharma, Advocate
...... for information and necessary action.

o~

Additional Registrar (Adm.)

L ke
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* ke ok

NOTIFICATION

No: 1119 +} v»»3 /IRG/LP Dated: >2. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ajay Anand

S/0 Surinder Kumar Anand

R/O Ward No 9, Teh Nowshara District Rajouri

vide Notification No.1629 Dated 28.03.2019 has been declared as

Absolute/Final.

By Order
Additional Registrar (Adm.)
) 7hd
No: 33290~ Q4 RG/LP Dated: ) .08.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
' Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Ajay Anand, Advocate

...... for information and necessary action.

o

o

Additional Registrar (Adm.)

o 4;1/575»
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Scction 58 of the Advocates Act, 1961)
* k%

NOTIFICATION.

No: /Y30 oofmz IRG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Richa Sharma

D/O Ashok Kumar

R/O Mearth P.O Budhi, District Kathua

vide Notification No.1708 Dated 30.03.2019 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

w v
No: 241288 ~4C  RG/P Dated: _>3.08.2023 /%\Q\
Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Richa Sharma, Advocate

...... for information and necessary action.

o 9 b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Section 58 of the Advocates Act, 1961)
* % %

\
NOTIFICATION

No: 1y)y c%)h;;_IRGILP Dated: »-3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shubham Kumar Kaith
S/O Mohan Lal Kaith
R/O Chatha Gujjran, Tehsil Marh, District Jammu

vide Notification No.679 of 2022/RG/LP Dated 30.05.2022 has been declared
as Absolute/Final.

By Order

Additional acglstrar (Adm )

No: 233962307 RG/LP Dated: 23 .08.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Shubham Kumar Kaith, Advocate
...... for information and necessary action.

Additional Registrar (Adm._’)'
= 4/'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% od %

NOTIFICATION

No: 745> alw;_ IRG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Satyam Arora

S/O Sanjay Arora

R/0 H.No.153, Ward No.18, Near Mandir Morh Dewan Janjh Ghar Sarwal,
Jammu.

vide Notification No.515 of 2021/RG Dated 31.03.2021 has been declared as
Absolute/Final.

By Order

Additiofal Registrar (Adm.)

g A 7
No: 23%4- 1\ RG/LP Dated: )3 .08.2023 /Vg\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Satyam Arora, Advocate

...... for information and necessary action.

W

Additional Registrar (Adm.)

el
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d % %

NOTIFICATION

No: /433 (;/»r} JRGILP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Kanchan Bala

D/O Sh. Krishan Lal

R/0O Chakrohi near Krishna Mandir Suchetgarh, Jammu

vide Notification No.542 of 2021/RG Dated 31.03.2021 has been declared as

Absolute/Final.

By Order

Additional Registrar (Adm.)
@ V>

No: 27336~ 33 RG/LP Dated: >3 .08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Kanchan Bala, Advocate

...... for information and necessary action.

b WON=

o

Additional Registrar (Adm.)}
1%
)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

No: "-!2—'47‘ >3 /RG/LP Dated: >». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Adleen Mehraj
D/O Sheikh Mehraj Ud Din
R/O Kachgari Masjid Fateh Kadal, District Srinagar

vide Notification No.478 of 2021/RG Dated 29.03.2021 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

12
No: 33344~ R\ RG/LP Dated: »% .08.2023 M
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Adlcen Mchraj, Advocate

...... for information and necessary action.

Wammr—

Additional Registrar (Adm.)

& L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

No: [&25 IRG/LP Dated: 23. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shazia Bashir

D/O Bashir Ahmad Bhat

R/O Syed Mohammad Abad Wuyan, Tehsil Pampore, District Pulwama

vide Notification No.120 Dated 22.10.2020 has been declared as

Absolute/Final.

By Order
Additional Registrar (Adm.)
¥
No: 3£33%- 30 _ RG/LP Dated: _»).08.2023 A
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Pulwama.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Shazia Bashir, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powers of Bar Council undzr’ Section 58 of the Advocates Act, 1961)
* & *

NOTIFICATION

No: 4)$ ?gz; /IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aabid Hussain Bhat
S/O Abdul Jabbar Bhat
R/O Shahngari Mawar, Tchsil Qalamabad, District Kupwara

vide Notification No.482of 2021/RG/LP Dated 29.03.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 3323887 RG/LP Dated: r> .08.2023 %%Q \"’fb

Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Aabid Hussain Bhat, Advocate

...... for information and necessary action.

el

Additional Registrar (Adm.) 4
¥V
—— ?’

o os W=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* &k

NOTIFICATION

No: INWWs #&g IRG/LP Dated: > 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Manpreet Kour

D/O Kulbir Singh

R/O Govid Nagar, Vill. Deoli, Bishnah, Jammu

vide Notification No.840 Dated 17.08.2017 has been declared as

Absolute/Final.

By Order

Additional Registrar (Adm.)

%
No: 2¥24 5 V9 RG/P Dated: ¥> .08.2023 =~

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Cort Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Manpreet Kour, Advocate

...... for information and necessary action.

W

o kR WN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No: Jy»€ ;{w& IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Primal Raj

D/O Dalecp Kumar Pandita

R/O Villa No.1 Lane 2 Adarsh Enclave Extension Trikuta Nagar, Teshil &
District Jammu.

vide Notification No.652 of 2022/RG/LP Dated 30.05.2022 has been declared
as Absolute/Final.

By Order
Additional Re élstrar (Adm )
No: 3F39 .77 RG/LP Dated: ¥ .08.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Primal Raj, Advocate
...... for information and necessary action.

o ok

Additional Registrar (Adm.)
- Lol U );b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* ok k

NOTIFICATION

No: lﬁz;{ w3 3/RG/ILP Dated: »-3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shahzad Shabir

S/0 Saleem Raza

R/O Ward No.4, House No.61, Shian Near P.N.B, Tchsil Haveli, District
Poonch.

vide Notification No.1113 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order

Additional R@fstrar (Adm.)
3

No: 31338 -49S  RG/AP Dated: 39 .08.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Shahzad Shabir, Advocate
...... for information and necessary action.

Wy

Additional Registrar (Adm.)
51 )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%* d %

NOTIFICATION

No: /42&Q IRGILP Dated:>23.08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Musharraf Khurshid Mir
S/0 Khurshid Ahmed Mir
R/O House No.5, Mir Manzil, Ward No.9, District Rajouri

vide Notification Ne.1051 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order
Additional Registrar (Adm.)
i A
No: 37%06-4/2 RGP Dated: 22-08.2023 %v
Copy forwarded to the: -

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Rajouri.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mpr. Musharraf Khurshid Mir, Advocate

...... for information and necessary action.

o s b=

Additional Registrar (Adm.)

%‘q’ﬂz
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: /%29 |RGILP Dated. 7. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Rimsha Suri
D/O Rajinder Kumar Suri
R/0O H.No.232, Colonel’s Colony, Bohri, Talab Tillo, District Jammu

vide Notification No.1558 of 2021/RG/LP Dated 17.12.2021 has been
declared as Absolute/fFinal.

By Order

Additional Registrar (Adm.)
No: _Z?bll Y—2/ RGAP Dated: D2..08.2023 47/')82 ¥

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rimsha Suri, Advocate

...... for information and necessary action.

e A=

o

Additional Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /%25 _ IRGILP Dated:22.08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Neenu Kumari
D/O Ramesh Kumar
R/O Paryote P/O Khellani, Tehsil & District Doda

vide Notification No.1525 of 2021/RG Dated 17.12.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

D>
No: 37422 -29 RG/ILP Dated: 22 .08.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Neenu Kumari, Advocate

...... for information and necessary action.

Sy

Additional Registrar (Adm.)

&0y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
*x % *

NOTIFICATION

No: /73/ IRGILP Dated:22. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Atharv Mahajan
S/O Anu Gupta
R/O House No.50/2, Extension Trikuta Nagar, Jammu

vide Notification No. 1466 of 2021/RG Dated 16.12.2021 has been declared
as Absolute/Final.

By Order

W onrr—

Additional Registrar (Adm.
ﬁ S
No: S7425-27 RGP Dated: 22 .08.2023 z

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Atharv Mahajan, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

2l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % k

NOTIFICATION

No: /%7322 IRGILP Dated:22. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Arjun Bharti
S/O Bharat Bhushan
R/O Village Simbalwala, Tehsil Bhalwal, District Jammu

vide Notification No.1462 of 2021/RG Dated 16.12.2021 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.)
No: _324328- <™ RG/P Dated: 22 .08.2023 & 3]13
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Arjun Bharti, Advocate
...... for information and necessary action.

W

Additional Reglstrar (Adm.)

&Q]v}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

No: /92% |RGILP Dated->2.08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nitin Seth
S/0 Yashpal Sharma
R/O Domana, Tehsil & District Jammu

vide Notification No.1275 of 2021/RG Dated 16.11.2021 has been declared

as Absolute/Final.

By Order

Additional Registrar (Adm.)
No: 8248 g7 RG/LP Dated:23 .08.2023 éﬁ %ﬂ

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Nitin Seth, Advocate

...... for information and necessary action.

I

o

Additional Registrar (Adm.)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /%32 IRG/LP Dated:2.2. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Asif Manzoor Bhat

S/O Manzoor Ahmad Bhat

R/O Konibal Pampore, M.L.A. Mohalla, Pampore, District Pulwama

vide Notification No.1004 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 374 6-S2 RGP Dated:l3 .08.2023 @"/ qp,’g]v'}
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2, Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Asif Manzoor Bhat, Advocate

...... for information and necessary action.

Additional Registrar (Adm.)

B L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /720" |RGILP Dated)?.08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ghulam Qadar

S/O Abdul Rehman

R/O Rajdhani, W.No.03, Manjakote, District Rajouri

vide Notification No.1019 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)
No: _29 783-£9 genp pated: 32 .08.2023 85 %QTV()

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Ghulam Qadar, Advocate
...... for information and necessary action.

Wy

Additional Registrar (Adm.)

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

NOTIFICATION

No: /724 IRGILP Dated:22. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Gourav Naagar
S/0 Anil Kumar Sharma
R/O Ward No.4 RakhDhok Jourian, Jammu

vide Notification No.1022 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order M
Additional Registrar (Adm.)
No: 37U 70-27 RGILP Dated: 73 _.08.2023 {/} 19
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Gourav Naagar, Advocate

...... for information and necessary action.

\,WV‘/

Additional Registrar (Adm.)

%ﬁl%

o oRr wWN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* d K

NOTIFICATION

No: / 735 |RGILP Dated:22.08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohd Murtaza
S/0 Miyan Khan
R/O Rajpur, Bhatta (Kamila), Nowshera, District Rajouri

vide Notification No.1054 of 2021/RG/LP Dated 14.09.2021 has been
declared as Absolute/Final.

By Order

Additional Registrar (Adm.)
No: S7Y 7€ ~@S” RG/LP Dated: 23 _.08.2023 & % 12

Copy forwarded to the: -

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Rajouri.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mohd Murtaza, Advocate

...... for information and necessary action.

o gk b=

Additional Registrar (Adm.)

' /};/WVB
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* k k

NOTIFICATION

No: /72€  IRGILP Dated:233. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nigam Arora
S/O Raju Arora
R/O 24, Partly, Ward No.4, Gopal Nagar,Kundrorian, Katra, District Reasi

vide Notification No.1082 of 2021/RG/LP Dated 14.09.2021 has been
declared as Absolute/Final.

By Order

Additionhal Registrar (Adm.)

No: 374 &6- 92 RGALP Dated:23 .08.2023 @ %ﬁ

Copy forwarded to the: -

Principal District and Sessions Judge, Reasi.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Reasi.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Nigam Arora, Advocate

...... for information and necessary action.

o ok b=

Additional Reglstrar (Adm.)

A?ﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: (929. _ IRGILP Dated:93.08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rishav Sharma

S/0 Kishori Lal Sharma

R/O Ward No.13, House No.193, Roop Nagar, Reasi Near IRP Hgrs. District
Reasi

vide Notification No.1093 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order

AddM)

No: 33U 9¢~¢22 RGP Dated:22 .08.2023 i@ %Fﬂ

¥
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Reasi.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rishav Sharma, Advocate

...... for information and necessary action.

Additiong] Registrar (Adm.)

L>g .%117‘55



161

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council undcr Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /%%2. |RGILP Dated:2?.08.2023

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Shittu Kumari
D/O Amar Dass
R/O Bahadur Khan Bishnah, District Jammu

vide Notification No.1103 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 37So4~S"// RGAP Dated: 23 .08.2023 B £ %[2173

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Shittu Kumari, Advocate

...... for information and necessary action.

ﬁy %%7-,»



162

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* k X

NOTIFICATION

No: /bt IRG/LP Dated:>? . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Humaira Sajad

D/O Sajad Ahmad

R/O H.No. 27, Faizabad Colony, Naikbagh Natipora, Tehsil Chanapora,
District Srinagar.

vide Notification No.85 of 2022/RG/LP Dated 24.02.2022 has been declared

as Absolute/Final.

By Order

Additional I&Estrar (Adm.)

S

No: 22873 /9  RG/P Dated:22 .08.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Humaira Sajad, Advocate

...... for information and necessary action.

Additibnawﬁgistrar (Adm.)

a3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Rk

NOTIFICATION

No: /%42 |IRGILP Dated:>3.08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Phuntsog Tsewang
S/O Phunchok Stanzin
R/O Skurbuchan, Block Khaltsi, Tehsil Khaltsi District Leh Ladakh

vide Notification No.503 of 2021/RG/LP Dated 07.06.2021 has been declared

as Absolute/Final.

Additional Registrar (Adm.)
No:328Je- 2). RGP Dated: 52 .08.2023 - %V}

Copy forwarded to the: -

Principal District and Sessions Judge, Leh.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Leh.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Phuntsog Tsewang, Advocate

...... for information and necessary action.

By Order

O ok WON=

Additional Registrar (Adm.)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: 7942  |RGILP Dated:22.08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Aftab Alam
S/O Mohd Alam
R/O Ward No.4, District Rajouri

vide Notification No.1340 Dated 19.02.2020 has been declared as
Absolute/Final.

By Order

Addltlonal istrar (Adm.)
No: 33 SI)O-2C° RGP Dated: 28 .08.2023 %lfb

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Aftab Alam, Advocate
...... for information and necessary action.

W

Additional Registrar (Adm.)

%s«( ¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

No: /%4% IRG/LP Dated:22. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mashood Ahmad Wani
S/O Shamsudin Wani
R/O Chandian Pajan, Tehsil Devsar, District Kulgam

vide Notification No.979 Dated 09.01.2020 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)
No: _Z7534- 42 RGP Dated: 22 _.08.2023 &% M"‘"

Copy forwarded to the: -

Principal District and Sessions Judge, Kulgam.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kulgam.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mashood Ahmad Wani, Advocate

...... for information and necessary action.

\,D/(,ww‘/)/

Additional Registrar (Adm.)

//%,77»'( |
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Section 58 of the Advocates Act, 1961)
* k k

NOTIFICATION

No: !HHQ%%Z&IRGILP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ranjeet Singh

S/O Rattan Singh

R/O Panjana P/O Bhatyari, Tehsil Dansal, District Jammu

vide Notification No.109¢oDatcd 10.01.2020 has been declared as

Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 2dSY% ~ €% RG/LP Dated: ¥ .08.2023 %Ta'}"}
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Ranjeet Singh, Advocate
...... for information and necessary action.

W
Additional Registrar (Adm.)
& %V)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * K

NOTIFICATION

No: ;ﬁwg?fm; IRG/ILP Dated: »>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Ibahat Nowsoze
D/O Gh Mohmmad Dar
R/O Pakher-Pora, Balkhi-Basti Chirar-e-Sharief, Budgam

vide Notification No.465 of 2021/RG  Dated 29.03.2021 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 3ASCH-ky RG/LP Dated: % .08.2023 @ %//ff VJ
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ibahat Nowsoze, Advocate
...... for information and necessary action.

Wt

Additio@iegistrar (Adm.)

2797

oA
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excreising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

NOTIFICATION

No: |'1\1'4°~& »od /RG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Abhya Thusoo

D/O Vimal Thusoo

R/0O H.No.294, Lane No.6, Krishna Vihar, Janipur, Jammu

vide Notification No.421 of 2021/RG/LP Dated 05.06.2021 has been declared

as Absolute/Final.

By Order
Additional %/strar (Adm.)
No: 33Sks ~%e RGP Dated: ¥> .08.2023 >3 1?»'5
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Abhya Thusoo, Advocate

...... for information and necessary action.

Additiona deglstrar (Adm.)

gﬂé
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % X

NOTIFICATION

No: /w\usl IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ayush Sharma
S/0 Ravi Datt Sharma
R/O Bera Bhatta, Matta, Tehsil & District Kishtwar

vide Notification No.424 of 2021/RG/LP Dated 05.06.2021 has been declared
as Absolute/Final.

By Order
Additional Rﬁifstrar (Adm.)
No: 23CF/ 4% RG/LP Dated: >3 .08.2023 %—y}
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Ayush Sharma, Advocate

...... for information and necessary action.

W

Additiona eglstrar (Adm.)

%7«4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcer Scction 58 of the Advocates Act, 1961)
d* % d

NOTIFICATION

No: /%49 o/ ¢4 /RGILP Dated: >3 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Kumari Rupali
D/O Romesh Chander
R/O Village Barota, tehsil Ramkot, District Kathua

vide Notification No.472 of 2021/RG/LP Dated 05.06.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)
No: 3F571 -8 RG/LP Dated: )3 .08.2023 %‘)\3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Ms. Kumari Rupali, Advocate
...... for information and necessary action.

Addition % Registrar (Adm)



171

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d* d %

NOTIFICATION

No: 1Yo ywzrglRGILP Dated: 3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sanchit Verma
S/0 Ravi Kanth Verma
R/O Village Gandyal, P.O Haripur, Tchsil Hira Nagar, District Kathua

vide Notification No.122 Dated 07.04.2017 has been declared as
Absolute/Final.

By Order

Additional Re&trar (Adm.)

No: 37587 -9¢ RG/LP Dated: )3 .08.2023 % ¥

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sanchit Verma, Advocate
...... for information and necessary action.

\-W

Additional Registrar (Adm.)

il

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
% d K

NOTIFICATION

No: 1¥¢, %n)} /RG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Irshad Nabi

S/O Gh Nabi Paray

R/O Sonawari, Kochak Mohalla, Hajin, District Bandipora

vide Notification No.832 Dated 16.10.20218 has been declared as

Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 3#$9C -be/ RG/LP Dated: ¥> .08.2023 ‘/ﬂ%‘s
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association Bandipora.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Irshad Nabi, Advocate

...... for information and necessary action.

Additional Registrar (Adm.)

<558
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d Kk *

NOTIFICATION

No: /%¢» %wrb /RG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Rajni Gupta
D/O Suresh Gupta
R/O Plot No. 2 Rehari Colony, District Jammu

vide Notification No.l%q Dated 22.04.2019 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

ﬁ[(, b)
No: 33603~ /o RG/LP Dated: ) .08.2023 %@)
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rajni Gupta, Advocate

......for information and necessary action.

o gk LN~

Additional Registrar (Adm.)

LHw?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powcrs of Bar Council under Scction 58 of the Advocates Act, 1961)
* v ¥

NOTIFICATION

No: /4¢3 ;‘Zhr; /RG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sadam Hussain Wani
S/O Muhammad Hussain Wani
R/O Wani Mohalla, Ghat, District Doda

vide Notification No.191 Dated 19.06.2019 has been declared as

Absolute/Final.
Ad@iﬁ(}al egistrar (Adm.)

No: SH 1 - |9 RG/LP Dated: A .08.2023 %wﬁﬂ

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sadam Hussain Wani, Advocate

...... for information and necessary action.

Additional Registrar (Adm.)

D)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No: 14§y fhv.‘: /IRG/LP Dated:»3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sunil Kumar

S/O Bhisham Kumar

R/O Ward No.1, Sclhari Hathal, Sunderbani, District Rajouri

vide Notification No.190 /7 Dated 19.06.2019 has been declared as
Absolute/Final.

By Order

Ad@‘t{?wl cgistrar (Adm.)

os7t))
No: 3%t~ 26 RG/LP Dated: %3 .08.2023 c%
Copy forwarded to the: -

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President District Bar Association, Rajouri.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sunil Kumar, Advocate

...... for information and necessary action.

o ON=

o

Additional Registrar (Adm.)

% 371/)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* d x

NOTIFICATION

No: /7§¢ #»rb /IRG/LP Dated: ?3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tajamul Islam Teeli
S/0 Gh Nabi Teeli
R/O Viddy, Srigufawar, Al-Aman Colony, Anantnag

vide Notification No.836 Dated 21.09.2019 has been declared as
Absolute/Final.

By Order

Additignal Registrar (Adm.)
\
No: 3#6r% - 34 RG/LP Dated: 35 .08.2023 % oS¢

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Tajamul Islam Tecli, Advocate
...... for information and necessary action.

M

Additional Registrar (Adm.)

/};}/?ﬂ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advecates Act, 1961)
* %k

NOTIFICATION

No: /y5'é &/ 1»3 IRG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Gulferaz Khan
S/0 Reyaz Ahmed Khan
R/O Tatarsoo (Bhatti), Tehsil & District Ramban

vide Notification No.939 of 2022/RG/LP Dated 27.07.2022 has been declared
as Absolute/Final.

By Order

Addi{ional Registrar (Adm.)

No: 37435 - b2 RG/LP Dated: 2-3 .08.2023 y
— Q,’Z/LQ'P‘B

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Gulferaz Khan, Advocate
...... for information and necessary action.

P

Addi}.‘fyl Registrar (Adm.)

Al

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: J<16 %ma IRG/LP Dated: »>. 08.2023

Provisional admission as arn Advocate, graJnted under the Advocates
Act, 1961 in favour of: |

Mr. Rishev Andotra |
S/O Jatinder Singh

R/O Ward No.12, Mandi Mandikhar, Near Shiv|Mandir, Tehsil & District
Kathua ‘

vide Notification No.507 of 2021/RG/LP Dated 07.?6.2021 has been declared
as Absolute/Final. |

By Order |

AdditiGpal Reglstrar (Adm.)
No: 38»93- 300 RG/LP Dated: )5 .08.2L)23
Copy forwarded to the: - |

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi. x
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh,|Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing JamrhulSrinagar for information
and also keeping record of the same. |
Mr. Rishev Andotra, Advocate

...... for information and necessary action.|

N o ok b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* d %

NOTIFICATION

No: m_me;l{ 13 /RGILP Dated: 3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aamir Rashid Mughal ‘
S/0 Mohd Rashid
R/0O Naka Manjhari,Tchsil Mendhar, District Poongh

vide Notification No.556 of 2021/RG/LP Dated 03.(17.2021 has been declared
as Absolute/Final. ‘

By Order |

Addéﬂ?l Registrar (Adm.)
No: 3F€493-S0  RG/LP Dated: >3 .08.2023 /%7’3
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Councit of India, New Delhi.
3.  Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4 President, District Bar Association, Poonch.
5. CPC e-Courts High Court of J&K and Ladakh,|Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jamr11ulSrinagar for information
and also keeping record of the same.
7.  Mr. Aamir Rashid Mughal, Advocate
...... for information and necessary action.

Additianal Registrar (Adm.)

°\1/ %‘ grvj
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
¥ b

NOTIFICATION

No: /¢ 8% »»} /RG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Dakshita Sharma
D/O Jagdish Sharma
R/O W.No.15, H.No.165, Karlai Kangloo Tchsil & District Udhampur

vide Notification No.575 of 2021/RG/LP Dated 03.07.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)
No: 3 S) -~S@  RG/LP Dated: %3 .08.2023 %"3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Dakshita Sharma, Advocate

...... for information and necessary action.

N

Additional Registrar (Adm.)

/,%vj
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* & *

NOTIFICATION

No:/¥{9 ;ébg; /IRG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ram Saroop Sharma
S/O Sh. Babu Ram Sharma
R/O Vijaypur, H.No. 95 Ward No. 8, District Samba

vide Notification No.1384 of 2021/RG Dated 17.11.2021 has been declared

as Absolute/Final.
Additional Rcgistrar (Adm.)
No: 3F659-46  RGILP Dated: 13 .08.2023 & %J

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Ram Saroop Sharma, Advocate

...... for information and necessary action.

Additional Registrar (Adm.)

g% %ﬁv’i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Scction S8 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: Myée %»» IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Danish Majiddar
S/O Abdul Majiddar
R/O H.No.2, Lane NO.5, Mominabad Batmaloo, Srinagar

vide Notification No.1288 of 2021/RG Dated 16.11.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

3
No: 3386779 RGP Dated: 23 .08.2023 $ M?y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Danish Majiddar, Advocate
...... for information and necessary action.

W

Additional Registrar (Adm.)

g %sf»}



183

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 44/ </ »%y» IRGILP Dated: 53.08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Abhinav Pathania

S/0 Sh. Subash Chander

R/O Near Durga Mandir, Old Satwari, District Jammu

vide Notification No.1003 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)
@‘y Sy
No: 32875~ 8>  RG/LP Dated: >3 .08.2023 W«\q

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Abhinav Pathania, Advocate

...... for information and necessary action.

L

Additional Registrar (Adm.)

%07»}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok &

NOTIFICATION

No: Juybsr 5{&}; /RG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Padamja Sharma
D/O Gopal Krishan Sharma
R/O Ward No.4, Bhimni Gali, Katra, District Reasi

vide Notification No.1188 of 2021/RG Dated 15.09.2021 has been declared
as Absolute/Final.

By Order
Additional RcEistrar (Adm.)
No: 83483 - 85 RG/LP Dated: %> .08.2023 %fg]'ﬁ
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.

2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Reasi.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Padamja Sharma, Advocate
...... for information and necessary action.

W

Additional Registrar (Adm.)

52 /%y]'ﬂ

o



185

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powcers of Bar Council under Scction 58 of the Advocates Act, 1961)
* %k %k

NOTIFICATION

No: /&3 ;[ 203 IRG/LP Dated: 22. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Akanksha Sharma
D/O Sh. Vijay Kumar Sudan
R/O H.N0.96, Ward No.17, Shanker Nagar, District Udhampur

vide Notification No.1252 of 2021/RG Dated 16.11.2021 has been declared

as Absolute/Final.
Additional Registrar (Adm.)

No: 3F e 9% RG/LP Dated: V3 .08.2023 @i f%ﬂ""f")

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Akanksha Sharma, Advocate
...... for information and necessary action.

Additiona)] Registrar (Adm.)

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* ok K

NOTIFICATION

No: /%44 /ms IRG/LP Dated: 33. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Jameel Ahmed

S/0O Maqbool Ahmed

R/O Bathindi, Ncar Tube Well, Tehsil Bahu,District Jammu

vide Notification No.593/RG/LP Dated 05.07.2021 has been declared as
Absolute/Final.

By Order

Additional R strar (Adm. )
v
No: 31628 ~Fe§ RG/LP Dated: 3> .08.2023 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Jameel Ahmed, Advocate
...... for information and necessary action.

RS vt O
B Ay

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council undcr Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /¢ #w» IRG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vishal Veer Singh Langeh
S/0O Karan Singh
R/O Halga, Marh, District Jammu.

vide Notification No.1330 of 2021/RG Dated 16.11.2021 has been declared
as Absolute/Final.

By Order
Addigional chns rar (Adm.)
No: 3828¢ -9 RG/LP Dated: >3.08.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Vishal Veer Singh Langeh, Advocate

...... for information and necessary action.

Ad%i]t?al Registrar (Adm.)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* & %

NOTIFICATION

No: ”I%%‘hy} /RG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sayeda Fatima

D/O Azeem Ali Shah

R/O Gulhutta, Tehsil Mendhar, District Poonch

vide Notification No.1596 of 2021/RG Dated 18.12.2021 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 33doé- /5 RG/LP Dated: ¥} .08.2023 - %B’IVIB

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Sayeda Fatima, Advocate
...... for information and necessary action.

M

Additional Registrar (Adm.)

& %@71})
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: '46¢ 0{»» IRG/LP Dated:»s . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Umar Shakeel

S/0 Shakeel Ahmad

R/O Lanc No.4, Vaski Vihar, Ban Talab, District Jammu

vide Notification No0.1592 of 2021/RG/LP Dated 17.12.2021 has been
declared as Absolute/Final.

By Order

Additional Rﬁtmr (Adm.)

&,};’/Q/ )3

No: 3F#l4 - 94 _ RG/LP Dated: &3 .08.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Umar Shakeel, Advocate
...... for information and necessary action.

W

Additiong] Registrar (Adm.)

R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
w ke k

NOTIFICATION

No: (Y4 & ;;‘g IRG/LP Dated: 3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Mahpara Shafi
D/O Mohmmad Shafi Dar
R/O Sopore, Tehsil Dangerpora, District Baramulla

vide Notification No.617 of 2022/RG/LP Dated 27.05.2022 has been declared

as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 3% 3>% - v¥) RG/LP Dated: 7% .08.2023 _@“} A%g/]qy}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Mahpara Shafi, Advocate
...... for information and necessary action.

K

Additiona] Registrar (Adm.)

geile

o

»
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: Lm_;ém_memp Dated: )3 . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Hyder Karrar Bin Mushtaq Lone
S/O Mushtaq Ahmed Lone
R/O Magam, Tehsil Handwara, District Kupwara

vide Notification No.942 of 2022/RG/LP Dated 27.07.2022 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 3FF32 -3# RGP Dated: }% .08.2023 al" %W/ﬂ

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Govemnment Gazette.

4. President, District Bar Association, Kupwara.

5.

6

7

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Hyder Karar Bin Mushtaq Lone, Advocate
...... for information and necessary action.

W ?”

Additional Registrar (Adm.)

=l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* d ¥

NOTIFICATION

No: /%2 #ﬂ IRG/ILP Dated: ¥3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Mahak Tawaseen Mughal
D/O Mohammad Tawaseen Mughal,
R/O Chanipora, Jamia Mohalla, Tehsil Karnah, District Kupwara.

vide Notification No.968 of 2022/RG/LP Dated 27.07.2022 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.)
No: _32738- 4§ RGP Dated: 73 .08.2023 %’3
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Mahak Tawascen Mughal, Advocate
...... for information and necessary action.

W

Addition@chistrar (Adm.)

%5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No: /4 ¢» %wr) IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Ishrat Bashir
D/O Bashir Ahmad Dar
R/O Kirmani, Abad Sozeith, Lawaypora Tehsil Narbal, District Budgam

vide Notification No.588 of 2021/RG/LP Dated 03.07.20221 has been
declared as Absolute/Final.

By Order

Additiona

No: 33 4Y6-S>»  RG/LP Dated: %3 .08.2023
Copy forwarded to the: -

egistrar (Adm.)
2

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Ishrat Bashir, Advocate

...... for information and necessary action.

NI

Additional Registrar (Adm.)

/%)//’Q]ﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k % %k

NOTIFICATION

No: 14y# &/»ys /IRG/LP Dated: 3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Arushi Shukla
D/O Sh. Sanjecv Kumar Shukla
R/0O 104/3, Roop Nagar, Tehsil & District Jammu

vide Notification No.21 of 2022/RG/LP Dated 23.02.2022 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 3F#84- &/ RG/LP Dated: Y3 .08.2023 ’ "ﬁm’}
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Arushi Shukla, Advocate

...... for information and necessary action.

L

Additional Registrar (Adm.)

Z2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: /43> ;{ Jor3 IRG/LP Dated:>3 . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Farooq Ahmad Lone
S/O Abdul Samad Lone
R/O Kunmullha Akhal, Tehsil Kangan, District Ganderbal

vide Notification No.576 of 2022/RG/LP Dated 27.05.2022 has been declared

as Absolute/Final.

By Order

Additional Registrar (Adm.)
No: 3376~ 7o RG/LP Dated: %} .08.2023 @ % v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2, Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Farooq Ahmad Lone, Advocate

...... for information and necessary action.

W

Additional Registrar (Adm.)

%y’)ﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & *

NOTIFICATION

No: 1y#3 %,, x1 /IRG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mochammad Shafi Bhat
S/O Ghulam Mohammad Bhat
R/O Gowharpora, Tehsil Chadoora, District Budgam

vide Notification No.496 of 2021/RG Dated 29.03.2021 has been declared as
Absolute/Final.

By Order

Additional Reglstrar (Adm.)
No: 2793 - ¥8  RG/P Dated: X3 _.08.2023 %{/673

Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Budgam.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Mohammad Shafi Bhat, Advocate
...... for information and necessary action.

M

Additional Registrar (Adm.)

4

N 2 b M=



197

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:!y#y ;/ »v3_IRG/ILP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Igball Farooq
D/O Farooq Abhmad Bhat

R/O Kachgari Masjid, Near Krishna Flour Mill, Zaldagar, Tehsil & District
Srinagar

vide Notification No.79 of 2022/RG/LP Dated 24.02.2022 has been declared
as Absolute/Final.

By Order
Additional Registrar (Adm.)
No: 33329-8% RG/LP Dated: 33 .08.2023 /?‘u"l i
Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Iqball Farooq, Advocate
...... for information and necessary action.

Do

Additional Registrar (Adm.)

5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council undcr Scction 58 of the Advocates Act, 1961)
* &k

NOTIFICATION

No: ly7¢ %y} /RG/LP Dated: ;. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Kowsarah Khaliq
D/O Abdul Khaliq Bhat
R/O Nai Basti, Malangpora, Town Awantipora, Pulwama

vide Notification No.1617 Dated 11.03.2020 has been declared as
Absolute/Final.

By Order

Additional Re¢ é}strar (Admg

No: 27385-9¢ RG/LP Dated: >3 .08.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Puiwama.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Ms. Kowsarah Khaliq, Advocate
...... for information and necessary action.

AdditionaéE Registrar (Adm.)

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

NOTIFICATION

No: /4 7% ;/'20)3 IRGILP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohammad Tuyyab Malik
S/0 Irshad Ahmad Malik
R/O Pamposh Colony, Taper Waripora, Tehsil Pattan, District Baramulla

vide Notification No.973 of 2022/RG/LP Dated 27.07.2022 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 32 F9£ - o3 RG/LP Dated: 33.08.2023 4

Copy forwarded to the: -

9

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Mohammad Tuyyab Malik, Advocate
...... for information and necessary action.

Add\im
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: ity % *-: 1ov3 /RG/LP Dated: ~-3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohammad Bakhtawar
S/O Showket Ahmad Nangroo
R/O Kachdoora, Tehsil & District Shopian, Pin Code-192303

vide Notification No.67 of 2022/RG/LP Dated 24.02.2022 has been declared
as Absolute/Final.

By Order
Additional }ﬁistrar (Adm.)
No: 138e4-\ RG/LP Dated: > .08.2023 < ‘%Tw
Copy forwarded to the: -

Principal District and Sessions Judge, Shopian.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Shopian.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mohammad Bakhtawar, Advocate

...... for information and necessary action.

I

Additional Registrar (Adm.)

St
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok w

NOTIFICATION

No: /429 zlfwr) /RG/LP Dated: 3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vidyansh Gupta
S/0 Vinod Gupta

R/O 41-P, Extn.1-A, Khoo Wali Gali, Trikuta Nagar Tehsil Bahu District
Jammu

vide Notification No.522 of 2021/RG Dated 31.03.2021 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 23312 - /9 RG/LP Dated: _)3 .08.2023 d@ %

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Vidyansh Gupta, Advocate

...... for information and necessary action.

e

Additional Registrar (Adm.)

A2t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: !93'7%&»» /IRG/LP Dated: 13. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Bazeekh Sehar

D/O Nazir Ahmad Zargar

R/O Eid Gha road Bijbehara, Mohalla Friends Colony Eid Gha, Tehsil
Bijbehara, District Anantnag

vide Notification No.928 of 2022/RG/LP Dated 27.07.2022 has been
declared as Absolute/Final.

By Order

Additional Registrar (Adm.)

Y
No: 378320 - >7 RG/P Dated: 3 .08.2023 %y
Copy forwarded to the: -

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Bazeekh Sehar, Advocate
...... for information and necessary action.

Additiona)l . Registrar (Adm.)
32 L7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: /4d. ?’4.» /IRG/LP Dated: >3 . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rashid Mohi Ud Din Wani
S/0 Ghulam Mohi Ud Din Wani
R/O Hamza Colony Saidpora, Tehsil Dangerpora sopore, District Baramulla

vide Notification No.1369 of 2021/RG/LP Dated 17.11.2021 has been

declared as Absolute/Final.

Additional liéutrar (Adm.)

£x8”

By Order

No: >4 838- 3§  RG/LP Dated: 3.08.2023
Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 Mr. Rashid Mohi Ud Din Wani, Advocate

...... for information and necessary action.

a7

Additional Registrar (Adm.)

it %w
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: 43/ %&g} /IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Raifat Mushtaq
D/O Mushtaq Ahmad Shah
R/O Pandach, Tehsil & District Ganderbal, Pincode 191201

vide Notification No0.1012 of 2022/RG/LP Dated 28.07.2022 has been

declared as Absolute/Final.

By Order

Additional Registrar (Adm.)

No: _248%- Y3  RG/AP Dated: Y3 .08.2023 @ ‘,%pjg‘]‘&
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Raifat Mushtaq, Advocate
...... for information and necessary action.

W

Additional Registrar (Adm.)

/g’gfg]w}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

NOTIFICATION

No: /4 8, (7’ wv) [JRG/LP Dated: 73. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Bisma Rouf
D/O Ab Rouf Bhat
R/O Khawja Gilgit, Batapora, Tehsil Sopore District Baramulla

vide Notification No.1001 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order

Additional Reglstrar (Adm.)

No: 33944~ & RG/LP Dated: >>08.2023 /}’;’6"’ %

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5

6

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Bisma Rouf, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

) //%70
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council undcr Scction 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No: /233%‘22 IRG/LP Dated: 23. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Iqra Amin
D/O Mohammad Amin Ganaie
R/O Ushkara, Kanli Bagh, Techsil & District Baramulla

vide Notification No.755 Dated 30.12.2020 has been declared as

Absolute/Final.
By Order
Additional eﬁistrar (Adm.)
No: 5388159 RG/LP Dated: )-3 .08.2023 5 v
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Baramulla.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Iqra Amin, Advocate
...... for information and necessary action.

o

Additioglﬁ}{egistrar (Adm.)

%gp}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council undcr Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: ’Vﬂhg&{kr} IRG/ILP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Irfan Yousf

S/O Mohammad Yousf

R/O S.D Colony Batmaloo Tchsil South, District Srinagar, Pincode 190010
vide Notification No.591 of 2022/RG/LP Dated 27.05.2022 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)

‘B
No: 338bkc-63 RG/LP Dated: »> .08.2023 W %"

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Irfan Yousf, Advocate
...... for information and necessary action.

™

Additional Registrar (Adm.)

%ﬂ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: magagp,y; IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Aakshi Gupta
D/O Rajesh Kumar
R/QO Sujmatna, Tehsil Ramsoo, District Ramban

vide Notification No0.1790 of 2022/RG/LP Dated 11.11.2021 has been
declared as Absolute/Final.

By Order

Additional Reﬁistrar (Adm.)
No: >3868 - FS RG/LP Dated: )} .08.2023 ‘/wy‘b
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Ramban.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Aakshi Gupta, Advocate
...... for information and necessary action.

Additiong] Registrar (Adm.)
.2 L

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
de % %

NOTIFICATION

No: '4§¢ ?émgz IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Hanan Mchraj

S/O Mehraj Ul Din Bhat

R/O H.No 41 Igbal Sector Zaffran Colony Sempora, Tchsil Pantha Chowk,
District Srinagar

vide Notification No.585 of 2022/RG/LP Dated 27.05.2022 has been declared
as Absolute/Final.

By Order
istrar (Adm.)

Additional &s
No: 21943 8%  RG/P Dated: )3 .08.2023 M"’
Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Hanan Mehraj, Advocate

...... for information and necessary action.

forn?

Additiong] Registrar (Adm.)

20

o s W=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % ’

NOTIFICATION

No: / _‘z&'«?#‘b}b /IRG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mudassir Shahid Tak

S/O Shahid Hussain Tak

R/O Village Phagsoo, Tchsil Phagsoo, District Doda

vide Notification No.491 of 2021/RG/LP Dated 07.06.2021 has been declared

as Absolute/Final.

By Order
N \W
Additional Reéistrar (Adm.)
No: 33884 - % RG/LP Dated: %3 .08.2023 vy
Copy forwarded to the: -

Principal District and Sessions Judge, Bhaderwah.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Doda.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mudassir Shahid Tak, Advocate

...... for information and necessary action.

I ?”

Additional Registrar (Adm.)

<

o A W=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok x

NOTIFICATION

No: /43¢ %)ﬂ'b /IRG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Syed Safeer Shah
S/0 Syed Hussain Shah
R/O Mirchimar, Mirgund, Tehsil Pattan, District Baramulla

vide Notification No.886 Dated 17.10.2018 has been declared as
Absolute/Final.

By Order
Additional Reglstrar (Adm.‘B
v
No: 27B9» ~79 RG/LP Dated: Y% .08.2023 4%{}
Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulia.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

6

7

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Syed Safeer Shah, Advocate
...... for information and necessary action.

MM

Additional Registrar (Adm.)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /489 7‘» »> IRG/LP Dated: >>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Farhat Zaffar
S/O Zaffar Ahmad Khan
R/O Guishan-aabad, Tehsil Charar-i-Sharief District Budgam

vide Notification No.1115 Dated 17.03.2016 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

No: _23900 - 9«3 RG/LP Dated: *>> .08.2023 W/ Z@M 13

Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.

Secretary, Bar Council of india, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Budgam.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Farhat Zaffar, Advocate
...... for information and necessary action.

W

Additional Registrar (Adm.)

Lo

N o ok o=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* K *

NOTIFICATION

No: /¥ %o ;/»ya /RG/LP Dated: >>. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Jahangir Hassan

S/O Gulam Hassan Bhat

R/O Bemina Housing Colony, Receving Power Station Lane (Near Qadir
Meat Shop), Srinagar

vide Notification No0.90 Dated 17.06.2019 has been declared as

Absolute/Final.
Additional Registrar (Adm.)
No: 244wl ~ IS RG/AP Dated: > .08.2023 %@3

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Jahangir Hassan, Advocate

...... for information and necessary action.

N

Additional Registrar (Adm.)

/ﬁ‘;ﬁ’ VY
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 4% ?’m IRG/ILP Dated: »:. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Hisham Saleem
S/0 Saleem Ur Rehman
R/0O H.No.56, Syed Majid Colony, Gogoo, Humhama, District Budgam

vide Notification No.1310 of 2021/RG Dated 16.11.2021 has been declared
as Absolute/Final.

By Order

Additional Eﬁstmr (Adm.)

/}%’ﬁ»

No: 3%l - 33 RG/LP Dated: >3 .08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Hisham Saleem, Advocate
...... for information and necessary action.

Y e

Additiowegistrar (Adm.)

/@/‘;Mﬁ

N O ok Ob~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No: /¥4, ;%or}IRGILP Dated: +% 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Irshad Ahmad Khan

S/O Ab Rashied Khan

R/O Gulshanpora, Markundal, Tehsil Hajin, District Bandipora

vide Notification No.82 of 2022/RG/LP Dated 24.02.2022 has been declared

as Absolute/Final.

By Order
Additional Rtaig'trar (Adm.)
No: 33934 -3\ RG/LP Dated: 2 _.08.2023 82 r
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Irshad Ahmad Khan, Advocate

...... for information and necessary action.

I

Additiona)] Registrar (Adm.)

%»&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: 149y 5&3»} /IRG/LP Dated: ». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Umar Mushtaq Rather
S/O Mushtaq Ahmad Rather
R/O Watergam Rafiabad, Tehsil Watergam District Baramulla

vide Notification No.892 Dated 17.10.2018 has been declared as
Absolute/Final.

By Order

Additional Rﬁstrar (Adm.)
No: 23822 -2 9 RG/LP Dated: 3 .08.2023 %é

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulia.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Umar Mushtaq Rather, Advocate
...... for information and necessary action.

N

Addiﬁo&!(Registrar (Adm.)

%%77/5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %k

NOTIFICATION

No: 1494 -ilhw% /RG/LP Dated: 3 3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Junaid Mohd Junaid
S/0O Abdul Ahad
R/O Rajbagh colony, Ranil, Tehsil & District Ganderbal

vide Notification No.398 Dated 05.10.2015 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 23\4o-"1% RGP Dated: >3 .08.2023 £ [/(é;/;[fq”'}

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 Mr. Junaid Mohd Junaid, Advocate

...... for information and necessary action.

W

AdditioEal Registrar (Adm.)

Sy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:lﬁ,{j# vy IRG/LP Dated: 3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shivani Attri
D/O Tarsem Lal
R/O Syedpore, Tehsil-Nagri, District-Kathua

vide Notification No.127 of 2022/RG/LP Dated 25.02.2022 has been declared
as Absolute/Final.

By Order

Wy

Addjtional Registrar (Adm.)

No: 3348 —~ S RGP Dated: _>> .08.2023 %”’}

Copy forwarded to the: -

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shivani Attri, Advocate
...... for information and necessary action.

N e

Adgitional Registrar (Adm.)

23R

N 9O ok wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: l‘igﬁ:‘ 133 /RG/LP Dated: . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Qazi Suhaib

S/0 Qazi Maroof Ahmad

R/O H.No.19 Lane B Alamdar Colony Rawalpora, Tehsil Channapora
Natipora, District Srinagar,

vide Notification No.656 of 2022/RG/LP Dated 30.05.2022 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)
No: 3395t - 623 RG/LP Dated: _)-3.08.2023 %Ef‘”

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Qazi Suhaib, Advocate
...... for information and necessary action.

N

Additional Registrar (Adm.)

%&77}}

N o s wN=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d d

NOTIFICATION

No: [Ysx i’»m, /RG/LP Dated: >». 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Muzzafer Ahmad Naikoo
S/O Mohd Ramzan Naikoo
R/O Grand Aishmuqam, Shah Mobhalla, District Anantnag

vide Notification No.556 Dated 02.08.2016 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 33ty - Ty RG/LP Dated: ) .08.2023 %f'&‘r
Copy forwarded to the: - 4

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Muzzafer Ahmad Naikoo, Advocate
...... for information and necessary action.

N 9 or b=

Additional Registrar (Adm.)

%371/3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* &k

NOTIFICATION

No: lma\alﬁma, IRG/LP Dated: >3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Ananta Sharma
D/O Kulbhushan Kumar Sharma
R/O H.No 74, Mohalla Afgana Pacca Danga, Jammu

vide Notification No.1193 Dated 24.02.2015 has been declared as
Absolute/Final.

By Order

Addi%)yl Registrar (Adm.)
No: >4 -9 RG/LP Dated: %% .08.2023 %v}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Ananta Sharma, Advocate
...... for information and necessary action.

oz

Additional Registrar (Adm.)

2575
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Mag Qf 33 IRGILP Dated:>3 . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ikhlaq Hussain Shah
S/0O Akram Hussain Shah
R/O Sanai, Tehsil Surankote, District Poonch

vide Notification No.767 Dated 01.03.2013 has been declared as

Absolute/Final.
Add‘ﬁ‘iyl egistrar (Adm.)

No: 31938 @S  RG/LP Dated: >%.08.2023 %/ZI vy

Copy forwarded.to the: -

By Order

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Poonch.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Ikhlaq Hussain Shah, Advocate

...... for information and necessary action.

WL

Additional Registrar (Adm.)

%371/}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: lfoo,/#)glRGlLP Dated: >-2 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Jasmeena Wahid
D/O Waheed Malik
R/O Hanji Danter, District Anantnag

vide Notification No.1051 Dated 19.03.2014 has been declared as

Absolute/Final.
Ad(ﬁt\iyal cgistrar (Adm.)

No: 37996 - 380> RG/LP Dated: ¥»3 .08.2023 %"})

Copy forwarded to the: -

By Order

Principal District and Sessions Judge, Anantnag.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K and Ladakh, Siinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing JammullSnnagar for information
and also keeping record of the same. .

7.  Ms. Jasmeena Wahid, Advocate ;

...... for information and necessary action. :

b ON=

o

Adw Registrar (Adm.)
g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powcrs of Bar Council under Section 58 of the Advocates Act, 1961)
e de k

NOTIFICATION |

No: !Sel 7»» IRG/LP Dated: 23. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Ankita Bhat |

D/O Varinder Bhat

R/O Nowabad Sunjuwan, Ncar Pooja Medical Store, Tehsil & District
Jammu

vide Notification No.560 of 2021/RG/LP Dated 03.07.2021 has been declared
as Absolute/Final.

By Order ,

Additional Registrar (Adm.)
No: 3800Y- /) RG/LP Dated:13 .08.2023 % )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette. I

4.  President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Ankita Bhat, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

/g/.:;/g?»
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* ok k

NOTIFICATION

No: /o) 1;»; IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Tania Jamwal

D/O Jagdev Singh

R/O Udhampur, Jallandhar Fabricators Workshop, Near Dak Banglow,
Lower Trikuta Nagar, Tehsil & District Udhampur.

vide Notification No.668 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

By Order

Ad@?}tl/ !onal ﬁ'cgistrar (Adm.)

No: 3801}y - (9 RG/LP Dated: 33 .08.2023 4%‘3
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Tania Jamwal, Advocate

...... for information and necessary action.

& T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /e afmz_} {RG/LP Dated:>3 . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Irfan Hussain Bhat
S/O Abdul Rahman Bhat
R/O Brah Near Jama Masjid, Tchsil Shangus, District Anantnag

vide Notification No.589 of 2022/RG/LP Dated 27.05.2022 has been declared
as Absolute/Final.

By Order

Addiq%n/al Registrar (Adm.)
No: 28623~ Yo RG/LP Dated: 23 .08.2023 % %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Irfan Hussain Bhat, Advocate
...... for information and necessary action.

g

Adﬂt}io/nal Registrar (Adm.)
3
%711l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: /S04 7»» /RG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under t'he Advocates
Act, 1961 in favour of:

Ms. Gousia Nazir
D/O Nazir Ahmad Malik
R/O Zaffron Colony, Sempora, Tehsil Pantha Chowk, District Srinagar

vide Notification No.1480 of 2021/RGDated 16.12.2021 has been declared as
Absolute/Final.

By Order

Acq’i?ti/ona Registrar (Adm.)

No: 38eyys - 48 RG/LP Dated: >3 .08.2023 87 7«3
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Gousia Nazir, Advocate
...... for information and necessary action.

AdWl Registrar (Adm.)
%<7l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powcers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: I,{o{? r¥) [RG/LP Dated:53.08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ishfag Ahamd Dar
S/0 Abdul Razaq Dar
R/O Dar Mohalla, Watal Bagh, Tehsil Lar, District Ganderbal

vide Notification No0.952 of 2021/R&Dated 27.07.2022 has been declared as
Absolute/Final.

By Order

Addjtional Registrar (Adm.)

No: 38049 - €& RG/LP Dated: ¥ .08.2023 /g/«;}’g?'ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Ishfaqg Ahamd Dar, Advocate
...... for information and necessary action.

W

Add(i—t’io/nal Registrar (Adm.)

=T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /504 5{’,@4 /RG/LP Dated: 33. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Arpit Bharti

S/O Ajay Bharti Gupta

R/O H.No. 42, Ward No. 2, Tehsil RS. Pura, District Jammu -181102

vide Notification No.25 of 2022/RG/LP Dated 23.02.2022 has been declared
as Absolute/Final.

By Order

Additional Registrar (Adm.)
No: 38087 -y RG/LP Dated: >3 .08.2023 %@ V3

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Arpit Bharti, Advocate
...... for information and necessary action.

P

Additional Registrar (Adm.)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: _/$e2 é{»» IRG/LP Dated: 3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Suhail Mushtaq
S/O Mushtaq Ahmad Shiekh
R/O Samboora Pampore, Tehsil & District Pulwama

vide Notification No.663 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

Adgditional Registrar (Adm.)

%
No: 38e8<- 77 RG/LP Dated: _23 .08.2023 /%f"
Copy forwarded to the: -

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Subail Mushtaq, Advocate
...... for information and necessary action.

o ok N

N

Additional Registrar (Adm.)

%y,v')
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Rk &

NOTIFICATION

No: _/S08 #/»»3/RGILP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sameer Ahmad Rather
S/O Mushtaq Ahmad Rather
R/O Chogal Pora, Damhal Hanjipora, District Kulgam

vide Notification No.1347 of 2021/RG Dated 17.11.2021 has been declared
as Absolute/Final.

By Order

Addjtional Registrar (Adm.)
No: 39¢73- 80 RG/LP Dated: >3 .08.2023 /Q.,";[ﬂ’/ vh

Copy forwarded to the: -

Principal District and Sessions Judge, Kulgam.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kulgam.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sameer Ahmad Rather, Advocate

...... for information and necessary action.

By

Addd::;ml Registrar (Adm.)

L7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: /€09 «/ser3 IRGILP Dated: 3.3 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Lalic Majid
D/O Abdul Majid Thakur
R/O Lethpora, Mohall Pethpora,Techsil Pampore, District Pulwama

vide Notification No.600 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

By Order

WK

Additional Registrar (Adm.)
No: 28081 -88%8 RG/LP Dated: %3 .08.2023 m >

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Lalie Majid, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

2k
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excercising powers of Bar Council undcr Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION )

No: _,g-zlim IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Rouf Ahmad Bhat

S/O Gh. Mohammad Bhat

R/O Sugoo Handhama, Techsil Imam Sahib, District Shopian

vide Notification No.505 of 2021/RG Dated 31.03.2021 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 38089.4¢ RG/LP Dated: V3 .08.2023 /%ﬁqw

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Shopian.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Rouf Ahmad Bhat, Advocate
...... for information and necessary action.

e

Additional Registrar (Adm.)

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advecates Act, 1961)
' d* % %

NOTIFICATION

No: lé'a%»zg IRG/LP Dated:93. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ishfaq Farooq Shah
S/O Farooq Ahmad Shah
R/O Lal Pora, Lolab, District Kupwara

-

vide Notification No.921 Dated 22.11.2019 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

%&1%
No: 38e 73 - /oYy RG/LP Dated: ¥ .08.2023 %
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kupwara.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Ishfaq Farooq Shah, Advocate
...... for information and necessary action.

W

Ad#’;i}n_al Registrar (Adm.)

%@7»‘3

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

NOTIFICATION

No: ¢ Ik% »r3 IRG/ILP Dated:?3 . 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nasir Qadir Malik
S/0 Gh Qadir Malik
R/O Summer Bugh, Budgam, Tehsil B .K.Pora, District Badgam

vide Notification No.623 of 2021/RG Dated 05.07.2021 has been declared as
Absolute/Final.

By Order
| Addmonal ﬁstrar (Adm.)
No: _38)e< . 1) RG/LP Dated: >} .08.2023
Copy forwarded to the: -

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Nasir Qadir Malik, Advocate
...... for information and necessary action.

N 9 9ok ON=

Addiﬁonaﬁegistrar (Adm.)
/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: _$n ?gﬂ /IRG/ILP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

. Ms. Saiqa Jan

D/O Mohd Khalil Paul

R/O New Airport Road, Humhama, Tchsil & District Budgam

vide Notification No.518 of 2021/RG Dated 08.06.2021 has been declared as
Absolute/Final.

By Order

Additional Registrar (Adm.)

No: 38113 ~%e RG/LP Dated: ¥ 3 .08.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. »

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Ms. Saiqa Jan, Advocate
...... for information and necessary action.

Additional Registrar (Adm.)

Ky
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
% ok K

NOTIFICATION

No: /Sy %nﬂ IRG/LP Dated: »3. 08.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Yawer Mubarik Peerzada
S/O Mohamad Mubarik Peerzada
R/O Barzulla,Panjigam, District Bandipora

vide Notification No.1863 Dated 15.03.2018 has been declared as

Absolute/Final.
Add{{iya Registrar (Adm.)

No: _38n1- 28 RG/LP Dated:_%%.08.2023 %713

Copy forwarded to the: -

By Order

Principal District and Sessions Judge, Bandipora.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Bandipora.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Yawer Mubarik Peerzada, Advocate

...... for information and necessary action.

O R N~

Additional Registrar (Adm.)

%08





